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COUNOn. OF STATE. 
W.neaday, JOth September, 1936. 

The Council met in the Council Ohamber at Viceregal Lodge at Eleve 
of the Olock. the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

NUHBER OJ' EUROPEANS A.ND INDIAWS RECRVITIID TO TO lNDIAil CIVU. 
SERVICE DURING THB LAST J'IVE OA.LBNDAR YEARS. 

75. THB HONOURABLE MR. HOSSAIN IMAM: Will Go'\l'ernIneJlt 
lay on the table a statement giving the following information about Indiar& 
Civil Service officers recruited during the last five calendar years: numbet 
of . Europeans, number of Indians, province ot origin and community to 
which the Indian officers belonged. , 

To HONOURABU MR. M. G. HAtLETT: I lay 011 the table a s.teme_ 
giving tlae requisite informatiOD. 

( 1:;9 ) JI 
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QUBlTlO)fS ,AND AlI'SWBBB. ),61 

NUXBER OF, OJ:FIOBBS ,WlIO HA.VE RETlRBD FRO., A.ND RECRUITED TO, 
THE INDIA.N elm SERVICE DURING THE UST FIVE YEARS. 

76. T~ HO~OUlWlLE MR. HOSSAIN IMAM: Will Government state 
the number of Indian Civil Service officers, Europeans and Indians, who have 
retired from each of the provinces during the last five years' How many 
European and Indian officers have been appointed in their pla.oes , 

THE HONOURA.BLE MR. M. G. HALLETT: Infonnation is being collected 
as to the number of Europeans and Indians who have 'retired from the 
Indian Civil Service in each province during the last five years. llay 
on the table a statement showing the number of Europeans and Indiantt 
appointed to each province during this period. 

Bfa.lmtent IlwuJ&ng IAe ",umber 0/ /DwopetIfII lltaG lfldillu tJpfJOiflW *' t1&e ltaGiII. Oillil 
8erfJice during IAe llUl jlve year6, i.e., 1931-1936. 

Name of province. Europeuill. IndiaDI' 

Madras 7 21· 

Bou;abay 11 ,20 
I ' 

Benga. , "'1 16 Ut 
United Provinees 

, .. I 16 26 

Punjab 1 SO 

Burma .. 13 16 

Bihar 7 lJJl 
.J._. 

Central Provinoee •• i 3 IS 

.As8am .' .. . •• .. / ' J 45 

• Includes, two CeyJOI/.e&8, . 
t Inoludes ODe' Anglo-IDdiail. of noo-.A.iatic domicile. 

r, !': 

l Inolude. one ceylonese. ;; 

NUMBER OF EUROPEANS AND INDIANS REORUrrED TO THE INDIA.N MEDICAL 
SERVICE DURING THE UST FIVE YEABS. 

77. THE HONOURABLE MR. HOSSAIN IMAM: Will GoveJ!Ilment 
lay on the table ~ statement giving thefollowinginformation about the IndiaD 
Medical Service officers recruited directly during the last five years: number 
of Europeans, number of Indians; province and community to which the 
Indian officers belonged (temporary and permanent separately)' 

HIS ExCELLENCY THE COMMANDER-IN-CHIEF: I lay on the table 
a statement containing the information asked for. M56CS . , d 



1. .oomtClL OJ!' 8!t&'lL [3OTB BBPr.1936. 

ItItUa" Medical 8tirvice Op' ,.eOrUW ~ IJIO-1fJ6. 
Permanent. Temporary. 

(a) Numbtr-
(i) EuropelUl8 

(ii) Indiana •• 
14:1 

4:7 

(b.) Distribution of IDdian of6cers by provinces and community : 
«() Provi1lC8- Permanent. 

Madr.. e 
&mMY 1 
Bengal 
United ProYiDoel 
Punjab 
Burma 
'North-West Proatier Province .• 
Bind 
Delhi 
Indian States 

(ii) O~",",y-
Hindus 
}(ualima 

Bikha 

.~ 

Pal'Bi 
ADglo-Inc1ians 
India.n Christian 
&mum 

5 
,3 

• 
2 
2 
2 

1 
Permanent_ 

30 
9 
S 
I 
2 
1 

Temporary. 
10 
1 
S 
Ii 

Sf5 
2 
4: 
1 
1 
2 

Temporary. 
Sf5 
16 
10 

1 
2 

:METROD 01' A!'POINTXENT TO VACANCIES IN THE PERMANENT CADU 
OJ' THE INDIAN MEDICAL SERVICE. 

78. Tn' HONOUBABLB Ma. HOSSAIN DfAJ{: Will, ,Government state 
the method they propose to adopt to fill the vacancies in the permauent cadre 
of the Indian Medioal Service 1 

HIs EXCELLENCY THE COMMANDER-IN-CIDEF: The method of 
appointment to the vacancies in the permanent cadre of the Indian Medical 
Service is described in paragraph 2 of the Memorandum regarding appoint-Ib_", and oonditions of service in, His Majesty's Indian Medical Service. 
A. copy of the Memorandum is in the Library of the Indian Legislature. 

APPOINTMENT OF QFFICEas TO THE INDIAN 1b:DlOAL SunOE BY OPEN 
COMPETITION. 

79. To 1Ic»10UlWiLE.. HOSSAIN DlAM: Will Govemment state 
whether the Legislative Assembly adopted a Reaol'8.tioD recommendi.ng the 



188 

~pointJlup),i of ~ciie,n 14edical Service officers by open competition' If ~ 
why did not Goftmmeat adopt this method f 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: The reply to the first 
part il!l in the negative. The second part doel!l not arise. 
NAMES, QUALIFICATIONS AND PROVINCES OF CANDIDATBS APPOINTED TO THE 

INDIAN MEDICAL SERVICE IN 1936. 

80. THB HOlroUBABLE MR. HOSSAIN IMAM: Will Government state 
the names, quaHfieations and provinOO8 of the candidates appointed to the 
Indian Medical Service during the year 19361 Were any of these po81ll!l 
advortised? If so, in what papers? 

HIB EXCELLENCY THE COMMANDER-IN-CmEF: From the use of the 
word " province " I presume that the Ho~ourable M.ember is referring to 
IMia", candidates. On this assumption the answer is as follows: 

Three Indian officers have so far been appointed to temporary commieSioDa 
in the Indian Medical Service during 1936. I lay a statement on the table 
showing their names, qualifications and province of origin. In addition seven 
Indians were selected for appoint)llent to permanent commissions in the ~dian 
Medical Service by the Selection Board which was held at Simla on ~~~J.9t4 
August, 1936 and subsequent days. Their' names have been submitted for the 
Secretary of State's approval and will be' announced in dtie course. The Vacan-
cies were advertised in the lrulian Medical Gazette and the lrulia", Medical 
Record, and also in a press communique on the 10th June, 1936. 

Name. Qualifications. 

Lieutenant Z. H. Khan . . M.RB.S. (Punjab) 

Lieutenant A. G. Khan . • LR.C.S .• L.R.C.P. (Eclin.). 

Lieu.teaant T. Mauog 

L.R-F.P. I; B. (GI-...). 

• . M.JJ •• B.S. (Rang.} .'. 
M.R.O.S .. (Eu,g.). 
L.R.C.~. (Lond.). 

Provincl' . 
. 1Itl 

I Punjab. 

North· Wetlt Frontier 
Provi~, 

Burma. 

ACTION. T~ OJ!' lb. DARLING'S REPORT ON 'l'HE CONBTITlll'ION OF .ur 
AGRICULTURAL CREDIT DEPARTMENT BY TIlE RUDv): BANK OF .RDJ.\. 

81. THE HONOURABLE MR. HOSSAIN IMAM: (a) Will Government 
Btlate (i) the aotion 80 far- taken on Mr. Darling'fI report on agricultural 
credit by the Reserve Bank and Government, (ii' the date on which Mr. Darling 
subm~tted hi~ report to t~e Bank and (iii,) the date on which the Bank 
~hiBitted thetr report· to Gonmmellt. . 

(b) Will ~~~t ~.te.t.he date on which tbey FOPOtI8 to lay befoi. 
$1&8 Ho...tu ftpoli· ret~ ,~inreply ,~ .• 1 queation No. lOS of23rAl 
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Sep~mber, 1935 regarding the amount sanctioned for each province for· rual 
uplift. Will the report be open for discussion by the House' 

THE HONOURABLE MR. J. C. NIXON: (a) Mr. Darling's report on the 
constitution of the Agricultural Credit Department was received by the Bank: 
in June, 1935 and after examination by the Bank's executive was considered 
by the Central Board in November, 1935. I have nothing at present to add to 
the replies given to the Honourable Sir Phiroze Sethna's question No. 56 on the 
11th March, 1936 and the Honourable RBi Bahadur Lata Ram Saran Daa's 
question No. 61 during the current session. 

(b) I shall during the present session place on the table of this HoUBe a 
copy of the report promised by the Honourable Finance Member to the other 
House. As this report merely describes the progress made by the provinces 
in spending the grants of last year, Government do not propose to open a dis-
oussion in the matter. 

&rBBLING LoANS. 

82. THE HONOURABLE MR. HOSSAIN IMAM: Will Governmellt 
lay on the table a statement giving the particulars of the Sterling Loans 
oontracted since 1921 for purposes other than repayment of existing loans 
and the Sterling Ifans repaid without oontracting fresh Sterling Loans' 

THE HONOURABLE MR. J. C. NIXON: The information is contained in the 
Honourable the Finance Memher's Budget speeches and the Financial Secre-
tary's explanatory memoranda. 

IMPORT OF IRON AND STEEL GOODS AND THE CUSTOMS DUTY ~EALISED THEREON. 

88. THE HONOURABLE MR. HOSSAIN IMAM: Will Government lay 
on the table a statement giving information a.bout the quantity imported, 
and the customs duty realised, on the following items of iron and steel goods 
imported from (a) United Kingdom, (b) non-Empire countries: struoturals, 
ba.rs, pla~:"black sheets and galvanised sheets ? 

,:THE HONOUBABLE MR. H. DOW: The latest available information is 
contained in Volumes I and II of the Annual Statement of the Sea-borne Trade 
of British India for the year ending 31st March, 1985, the Monthly Accounts 
relating to the Sea-borne Trade and Navigation of BritiBh India for July, 1936 
and the [,ulia"" Trade Jouf"Ml, dated the 10th September, 1936. Copies of 
these publil1ationp. are in the Library. . 

IXPORT OF' IRON AND STEEL GoODS FROM TRIl UNITED KINGDOX AND NON-
EItU'IBE COUNTRIES. 

84. THE HONOtJRABLE MR. HOSSAIN ~~: , will Government,4t&te 
whether it is .. a f~t that b~tweeD the.~ 1931-32 and. 1935-36.~ev.al~e and 
the quantit 'dfni'ntebtedii'on·and steel' odds 'b:ii'pbfled"trotn: the United 
;KirtgdOItflas ~fly'tnri'eised ~hiIe·the'~~iLM:qur.lititt ijf"suC)h ~odi 



QUBIJTIONB AND ANSWERS. 

i~ported frorilnon-empire countries have heavily fallen' Will Gove~ent 
lay on the table a statement showing the actual figures 1 

THE HONOURABLE MR. H. DOW: The Honourable Member is referred to 
the special statistics of imports of protected descriptions of iron and steel 
materials into British Innia published in the Indian Trade Joo,'ffWl, copies of 
which are in the Library. 

VALUE OF PREFERENOE TO THE UNITED KINGDOM ON IRON AND STEEL GoODS 
IMPORTED INTO INDIA IN 1935-36. 

85; THlIl HONOURABLE Ma. HOSSAIN IMAM: Will Govemment sta~ the 
value of preference to the United Kingdom on iron and steel goods imported into 
India during the last financial year (as evaluated in the reports on the working 
of the Ottawa Agreement)' 

THE HONOURABLE lIB. H. DOW: The items of iron and steel manu-
factures on whioh preferenliial duties are levied are relatively small in value 
and 88 they cover a great variety of miscellaneous items for lOme of whioh 
separate figures of imports are not available in the Trade Returns, the amount 
of advant&ge oannot readily be calcuJated. 

LoBS IN CuSTOMS INOOME ON IRON AND STE1!lL GooDS DUE TO REDUCTION IN 
RATES OF DUTY BY THE IRON AND STEEL DUTIES AOT, 1934:. 

86. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state 
the loss in customs income on iron and steel goods due to reduction by the 
1934 Act as estimated by the Tariff Board, as estimated by the Commerce 
Department and. the &etuals of the last two financial years , 

THE HONOURABLE MR. H. DOW: I would refer the Honourable Member 
to paragraph 119 of the TarOf Board's Report on Iron and Steel Industry, 
1934. Taking the year 1932-33 &8 a basis of comparison, the Board estimated 
that the ~tal 1088 in revenU6 per annum would be roughly Rs. 60 1akhs but 
they disclaimed any finality for this estimate. During the di8CUS8~P.m' on the 
Iron and Steel Duties Bill, the Government of India estimated the loss at 
Re. 25 to Rs. 30 lakhs. The customs revenue collected from protected iron_and 
steel in the year 1932-33 amounted. to Re. 1 crore 10 lakhs. The collections 
in the last two financial years were Rs. 79lakhs and &S. 91lakhs respectively. 
It may be mentioned that the reyised rates of duties came into force only from 
toe 1st November, 1934. 

"t! : 
OBOS8 CIRCULATION OF CuRRENCY ON 1ST APRIL, 1935, 31ST MABmr, 1936 AND 

-. ., SOTR JUNE, 1936. .. , 

87. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state 
whether the totalgro88.0ir0ula~n ,?f oummcy .on_ht April,1936 •. 31st 
Varch, l~~d 30th JUDe, 1936, wail about.t.belUQ8llf.-~, what6fe the. 
""tatWaa-theourrenoy in active ~tioD ~3Oth J'une, 1936_)~ ;~, 
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011 lstApril. 1935 t Will Governmt'nt state the corresponding ~reno;y 
position in England 1 

THlI; HONOURABLE MR. J. C. NIXON: I am afraid that the total currency 
in circulation in India or in England is not known. The facts about the paper 
currency circulation in both countries are published regularly. 

EXPANSION OF CURRENCY BY THE BANK OF ENGLAND AND EXCHANGE VALUE 
OF THE STERLING. 

88. THE HONOURABLB lIB. HOSSAIN IMAM: Will Government statt: 
whether the Bank of England has expanded currency by about ten per cent. 
during the first four months of the current financial year and increa~ its gQld 
assets by over twenty-one per cent. 1 Do GovernmeD.t propose fu follow 
the Bank ot England' Has the sterling improved in te~ of gold dollar ~ 
mllc. ' ' 

THE HONOV&A8LB MR. J. C. NIXON:' Tae Honourable Membell will 
fiad the fi~ of the circulation of notes in Eagland ·and of tAe exchqe 
v.a.lue of.aterli.u@ in the Economist or any other financial paper of repute. 'fhe 
exyWloDSion or contraction of currency ill India is a matter for the Resuve Bank~ 

.1\BEDUCTION OF THE BANK RATE BY THE RESERVE BANK OF iNDiA. 
89. THB HoNOUlU,BI.E lIB. HOSSAIN IMAM: Will GoVemJD6l'I.t .uuDXIPI 

the House Q8 to tQe steps, official and demi-oficial. taken by theoffi.oors of the 
Finance Department in the matter of the reduction of the Bank rate by the 
UeaerveBa.nk last year 1 

THE HONOURABLE MR. J. C. NIXON: The fixation of the Bank rate is the 
Mnce1'll of the Reserve Bank of India· under Seotion 49 of the Reserve Bank 
Act. Consultations between the Finance Department and the Reserve Bank 
"nujatters of this kind are informal and confidential. I am, therefore, unable 
to give any information on the subject. 

POST OPPICBCASB CBRTIFlOATES. 
90. THE HONOURABLB MR. HOSSAIN IMAM: (a) Did the Government 

iJ;J.troduce 'ip. new issue of Post Oftice five.year oaah oertifi9&tes with effeo1i 
:&om the 1st July. 19361 

(b) Is the purohase value of these caah (lU'tifioatea higher than that oftha 
pnvioUII issue of caah certificates , 

(0) Did the Government issue a confidential order regulatjng the pmO&o 
dure to be followed in the matter? ' 

(.) We:e lOme caah eertifiaat.esofthe pteviOUII issue ofhigher denOlJli.. 
nations sold from the Jalpai~ ~6I:Id P08$:oaloe after receipt of Govern;' 
ment's confidential communication in connection with the new wue of 
Qa8b.oert~oaj;es , 

'(e)'~JB 0lI8. Oftlt, puroha&erIJ of tile, "pl'6'rious .. fMae ,·01 cUb ceitiflc~~8 ~,' 
dftlOer' Of the PoStal, DepattmeUt at J~ who was BUpp1iedby ... 
~ ~t-w'ith:a-cart! Of-609ezmierit'8 omasd8iitial~ftioatioii';: 
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(I) Was the previoua juue of cash cenmcates purchased by the poatrJ 
officer referred to above and others before the stock of these cash certificates 
was returned to the Office of the Deputy Accountant General of Posts and Tele-
graphs, Caloutta. by the Postmaster oftha Jalpaiguri Head Post Office 1 

THE HONOURABLE MR. A. G. CLOW: The reply to all the parts of the 
question is in the affirmative; but I should like to add tha.t the circular referred 
to in part (c) did hot give the purch8lle-price of the new certificates and that 
tbe old certificates were available for public purchase for some time after the 
issue of' th~ circular. 

NON-OBSERVANCE OF. THE CONFlDI!lNT~L CHA.RACTP OF THE ORDER IN CON-
NlCCTION WITH THE FIRST ISSUE .QlI' CASH CERTIFICATES BY' I)OSTAL 
OFFICBBS IN JALPAIGUBI. 

91. THB HONOUBABLB MR. HOSSAIN IMAM : Will Govemmeut please" 
state whether the confider..tial charactJer· of their order in connection with the 
~t issue of 088h cuti&a~s was not obB,erved by the postal officers of 
Jalpaiguri (Bengal) and whether it was also oommunioated to other pu~ I 
What stA)ps do. Gov~I'JUIlent propose to take agaPlst the ofti.oor responBibl~ 101' 
the divulgence of, official secrets causmg loss of Govemment money 1 

THE HONOURABLE MB. A. G. CLOW: As regards the first part, Gov-
ernment have at preeent nG evidence to show that the ooniidentialc~ 
of the order was not observed. The latter part of the question does not there-
fore arise. . 

AMOUNT OF OASH CERTIFICATES SOLD ATTHllI .JALPAIGUaI POST OFFICE BY l'S,l!l 
Elro OF JUNE, 1936. 

92. THE HONOtmABLlI1 MR. HOSSAIN IMAM: Will Government please 
state : 

(a) What is the amount of eash ·oertificatJe8l0ld from Jalpaiguri Post OJIioe 
ill the last week of JUne) 1936 after the receipt of the Government oommnnioa-
1Iirm referred to in the preceding queltion 1 ' 

(b) What is the amount. of cash certificates sold in the corresponding period 
of the three previous months from Jalpaiguri Post Office ~ 

(c) What is the reason for the rush of sale of cash certificates in the'_ 
week of June, 1936 1 

THE HONOUBABLJD MR. A. G. CLOW: (_) Re.4:,088-4:-O. 

(6) March, 19~Ra. 15.525~o-O. 
.:. 

May, 1~Ba."iJ1M-4:-O. 
These figureR 1'elate to the period from th~ . 24th ohach ~~th·tQ the end of 
the month. . . . . ' , "" 

.. ' (~) The flgUreB dono'!: s~ow·thktihere ~·lmy8peciarm.ahin: the sale ~f 
<*h ~during-th~r Wt 'Week of June. .. . . ' . 

. .. ~' ~~,-:. . . ). . .. ,-
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EXTENSION OP THE CANTONltlENT ACT TO CERTAIN VtLLAGES IN THE 
NETGHBOURHOOD OF JHELUM CANTONMENT? 

93. THE HONOURABLE RAJA GHAZANFAR ALI KHAN: (a) Will 
Government be pleased to state whether it is contemplated to extend certain 
provisions of the Cantonments Act to the villages in the neighbourhood of the 
J'helum Cantonment 1 

(b) Are Salla and Idgah villages included in the above proposal? Will 
Government be pleased to state how much land owned by the agriculturists 
of these two villages has already been acquired by the Cantonment? 

(e) Is it a fact that these villages are under the jurisdiction of the District 
Board, J'helum, and when Government asked the aforementioned Board to 
express their opinion whether there was any objection to the Act being applied 
to these villages, the District Board unanimoUBly resolved. that the provisions 
of the Cantonments Act should not be applied to these villages' 

(4) Will Government be pleased to state whether in view of the unanimous 
opinion of the elected representatives of these villagers the idea of applying the 
Act to these villages has been dropped 1 If not, will Government be pleased 
to state the reasons for not accepting the opinion of the District Board ? 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: With your permis-
sion, .Sir, I would reply to questions Nos. 93 and 94 together. 

The information has been called for from local authorities and a reply 
will be laid on the table in due course. 
CANTONMENTS IN THE NORTHERN CoJOlAND AND UNDER THE JURISDICTION 

OF DISTRICT BOARDS AND MUNICIPAL COMMITTEES TO WHICH THE 
CANTONMENTS ACT HAS BEEN EXTENDED. 

94. THE HONOURABLE RAJA GHAZANFAR ALI KHAN: (a) Will Govern-
ment be pleased to state how many cantonments in the Northern Command 
have extended the provisions of the Cantonments Act to the villages which are 
under the jurisdiction of other local bodies such as district boards and municipal 
committees ? 

(b) Will Government be pleased to ascertain whether the residents of these 
villages can financially aftord to comply with the provisions of the Canton-
ments Act? 

(Bee reply to question No. 93.) 

RECRUITMENT OF BAYYADS IN THE INDIAN ARMY. 
95. THE HONOURABLERAJAGHAZANFAR ALI KHAN: Will Govern-

ment be pleased to state how many Sayyads have been recruited in the Indian 
Army since His Excellency the Commander-in-Chief announced in the Council 
of State that there was no restriction to SayYads being enlisted in the army 1 
If the &Il8:Werbe in the negative, will Govemment &tat(e why no . practical step 
has been taken after the announcement by His Excellency on the subject? 
, . HIs E:X;~NcY THE COMMANDER;iIJl-OJII~. : . ~he . reply to the 

first part is that 85 SayYads hav~ ~iacePeen ~ttd .to ,the Indian .Anny., 
The second part does not arise. . 
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THE HONOURABLE RAJA GHAZANF AR ALI KHAN: Are these 8tS 
Sayyads enlisted in the infantry or cavalry or in some non-combatant units 1 

BIB EXCELLENCY THE COMMANDER-IN-CHIEF: I need notice of 
this question but I think the reply to one of the later questions will probably 
provide the answer. 

NUXBER OF REGUrlENTS WHICH ENLIST PUNJABIS HAVE SAYYADS AS A SUB-
CLASS. 

96. THE HONOURABLE RAJA. GHAZANFAR ALI KHAN: Win Govern.-
ment be pleased to state how many regiments which enlist Punjabis have 
included the Sayyads in their sub-caste 1 

HIs EXCELLENOY THE COMMANDER-IN-CHIEF: With your per-
mi88ion, Sir, I will reply to questions Nos. 96 and 102 together. I lay on the 
table a statement showing the information asked for. 

From the numbel'll serving in the Indian Army on 1st January, 1936 it appeal'll that 
the units enliBting Punjabi Muaa.lmans who include Sayyada in their 8ub·c1aaB oompoei· 
tion are as follows: 
Indian Oal'lilry-

Hodson's Horse. 

AI1illery-
Royal Artillery Training ~ntre. 

Sapper, and Mi'Mf'8-
K. G. O. Bengal Sappera and Miners. 
Royal Bombay Sappel'll and Minel'll. 

I'JltUo,n InJantf'y-
l/l4:th Punjab Regiment. 
2/16th Punjab Regiment. 
4:/16th Punjab Regiment. 

Royo,lIndtaft Army Sertice C~ 

Nos. 13, 29 and 31 A. T. Coys. (Mule). 
Indian Army Veterinar.u Corps-

POI,ICY WITH REGARD TO THE RECRUITMENT OF PUNJABI MusA.LllANs. 
97. THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Will Govern-

ment be pleased to state whether Army Headquarters have an agreed quota 
for each sub-caste of the Punjabi Musalmans regarding their total strength 
in the army Y If so, what is the quota for Sayyads 1 If not, why not 1 

HIS EXCELLENCY THE COMMANDER-IN-CHlEF: The general policy 
with ~d. to the recrui~~ent. of Punjabi Musalmans is as ~ sfiated .by my 
predecessor In the debate-m th18 House on l{'th March, 1936 regardmg the 
enlieiment, of Sayyads in th'e Indian Army. The question of fixing a quot~ 
fOr lIub-c~sses does 'not therefore ame ; nor has any ~n fixed. " . 
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NUK.BEB OJ' REGDONTS wmCH HAW ASKED FOB SAYY.AD8 DUlUNG THB LAST 
:rIVE YEABS. 

98. THE HONOURA.BLlI: BuA GHAZANFAR ALI KHAN : Is it a fact that 
the OfIice1'8 Commanding various regiments when requiring freSh reornite 
write to the recruiting officers of various circles to supply men from those 
suh-castes only which they mention in the letters. If so, will Government be 
pleased to state how many regiments, if any, during the last five years asked the 
recruiting officers of the various recruiting circles in the Punjab to enlist 
Sayyads ~ If not, what are the reasons? 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The answer to the 
first part is in the affirmative. An answer to the second part would entail 
a feference to all the recruiting officers concerned. This would involve an 
expenditure of time and labour which would be incommensurate with the 
value of the result. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Will His 
Excellency the Commander-in-Chief kindly ask only from the Recruiting 
Officer, Rawalpindi t -

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I see no harm iJt 
this. I will do so. 

RULING OUT PARTICULAR CLASSES FROM ENLISTMENT IN THE INDIAN hHY 
BY OFFICERS COMMANDING RBGlKENTS. 

99. THE HONOURABLERAJAGHAZANFAR ALI KHAN: Will Govern-
ment be pleased to state if it is within the powers of the Office1'8 Command-
ing to practically rule out particular oJaaaee from enlistment in the army 
not by virtue of written orders but by merely refusing to enlist them 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I would agaip refer 
the Honourable Member to my predecessor's speech in this House on 14th 
Marr.h, 1935. 

POLICY WITH REGARD TO RECRUITMENT FOB THE INDIAN AmlT. 
100. THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Will Govern-

ment be pleased to state whether the general policy of the Military Dt'partment 
with regard to the recruitment in the army is to narrow down the circle of 
their choice fox getting recruits or to extend it? If the policy is in favour 
of the former method will they please give reasons 1 

HIS EXCELLENCY THE COHMANDER-IN-CIDEF: The policy is to 
recruitthos~ classes which have proved themselves in the past. ' 

STEps TAKEN TO SUPPLY TO 0l'l10ERS CC»O(ANl)IMG REGDlENTS GIST OP TIIIt 
DEBATE ON THE RUOLUTION rfl. EliLI8:rAlENT OJ' SAYYADS IN THE UrDlAN' . ARMY •.... 

101. Tu HooroUUlmll RAJA GHAZANFAR ALI KHAN: . WiUt~VNIl" 
Pl,li be pleased to stAte wha.t steps.. if· any, were~6I1 ~y.Ar1fli 
Headq\1arters toClUJPD.un~te to the Qftieem Comm~ing of .the ~0.1.10! 
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regiments a gist of the debate whioh rook place on the Resolntion regarding 
6Q1istment. of Sayyads in the .Anny during the Delli Session of 1934 t 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: For the reasons 
given in reply to question No. 145 in the Council ot State on 30th March, 1936, 
Government did not cummuni('-&te thf gist of the debate which took place in 
this House on the Resolution regarding enlistment of Sayyads in the army 
during the Delhi Session, 1935, to which, I presume, the Honourable Member 
is referring. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN : Will the Govern-
ment be pleased to state how did the Officers Commanding various units 
come to know that His Excellency the Commander-in-Chief haa declared that 
there is no restriction on the enlistment of Sayyada 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The only answer 
I can give is that Commanding Officers are already well aware of the full orders 
on the subject. 

NUMBER OF PUNJABI REGIMENTS WHICH ENLIST SAYTADS. 
102. THE HONOU&ABLE RAJA GHAZANF AR ALI KHAN; Will 

Government be pleased to state the names and the number of Punjabi 
Regiments who in the normal course enlist Sayyada in the army 1 

(See reply to question No. 96.) 
NUMBER OF REGDONT8 THAT USED TO ENLIST BAYYADS lIBl'OBB AND DUBING 

THE W AB BUT WHO DO NOT NOW DO SO. 
103. TBl!l HONOUlUBLB RUA GHAZANF AR ALI KHAN: Will 

Government be pleased to state whether there are HOme regiments who UlIed 
to enlist Sayyads before and during the war but have since ceased to do so, 
If so, for what reasoDs 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF : I lay on the table a 
statement showing the units which nsed to enlist Sayyads before and during 
the war but have now oeased to do so. The non-enlistment of Sayyada is due 
ill some cases to revision of the main 01&88 composition ordered by Army 
Headquarters. In other oases the Officers Commanding units are acting under 
*he diaoretionary powers vested ill them, 8S mentioned in the answer given to 
question No. 99. 

BO MW. 

IflClian CaVtJlry-
6th and 7th Groupe. 

India" Infantry-
let Ptmjab Regiment, 1st and 2nd Battalions. 
!nd Punjab Regiment, 1st. and 5th Battalions. 
4th Bombay Grenadier8, all Battalions. 
8th Punjab Regiment, 2nd and 5th Battalion8. 
10th Baluoh Regiment, 2nd and 5th Battalions. 
11th Sikh Regiment, 1st and 3rd Battalion8. 
12th F. F. Regiment, let, 2nd and 4th Battalions. 
13th 1<'. F. Rifles, let and 5th BattalioI18. 
Ifth Punjab Regiment, 3rd Battalion. 
16th Punjab Regiment, lit Battalion. 
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SEPARATE PLATOONS FOR S4YY.wS IN PUNJ4BI REGIMENTS. 

104. THE HONOURABLE RAJA GHAZANF AR ALI KHAN : Do 
Government propose to consider the desirability of having separate platoons 
for Sayyads in a few Punjabi regiments 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The segregation or 
otherwise of sub-classes into separate sub-unit& is a matter for deciRion by the 
Officer Commanding the unit concerned. Army Headquarters do not propose 
to interfere in the detailed organisation of units, since the necessity for suoh 
interference is not apparent. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: If it is brought 
to the notice of Government that a particular sub-caste has not been enlisted 
by any Officer Oommanding a regiment, will they· please consider thtl desira.-
bility-

THE HONOURABLE THE PRESIDENT: Order, order. That is a hypo. 
thetical question and I disallow it. 

ENLISTMENT OF MUSLIM JATS AND GUURS IN THE INDIAN ARMY FROM THE 
RAWALPINDI RECRUITING AREA. 

105. THE HONOUlWlLE RAJA GHAZANF AR ALI KHAN: Will 
Government be pleased to state whether Muslim J ats and Gujars are enlisted 
in the army from the Rawalpindi recruiting area ~ . Ifnot, why not' 

HIS EXCBLLENOY THE OOMMANDER-IN-CHIEF: The answer to the 
first part of the question is in the &ffir~tive. 

The second part does not arise. 
SALT MINING IN THE .THELUM DlS1'ltIcT~ 

106. TIQI: HONOlrBABLB R.uAGHAZANFAR ALI KHAN: Will 
Governinent be pleased to sta:te whether they contemplate starting salt mining in 
~Elhills round Jotana. (Jhelum District) 1 If so, when do they propose to 
begin the work 1 

THE HONOURABLE MR. J. C. NIXON: Government are carrying ou* 
certain preliminary investigations to ascertain whether the area in question ca~ 
be exploited with profit. 

DAMAGE CAUSED TO AGRICULTURAL LANDS BY THE KHEWRA SAT,T MINES. 
107. THE HONOURABLE RAJA GHAZANFAR ALI KHAN: (a) Are 

Government aware that aR a result of the working of the Khewra Salt Mines 
considerable damage has been caused to the area around Khewra 1 If so, 
do they propose to take every possible precaution to prevent the mischief 
from extending to the area where new mining is to be started 1 

(b) Will Government please give a definite assurance that no dust salt 
will be allowed to accumulate out.side the mouth of the mines which is carried 
awa.y by floods during the rainy season and spoils agricultural land , 

(o) Will .. Government be pleased to consider tho desirability of giving 
employment in the new mines to the residents of neighbouring villages 1 
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THE HONOURABLE MR. J. C. NIXON: (a) and (b). The question of the 
precautions to be taken in connection with any new mines will be considered 
along with the general question of salinification of agricultural lands when the 
Government of India have received the Punjab Government's views on the 
report of the expert offioer who has investigated the matter. 

(c) The Honourable Member's suggestion will be brought to the notice 
of the Commissioner, Northern India Salt Revenue. 

DAMAGE CAUSED BY THE SAm RANGE AND KHEWRA SALT MINES TO 
AGlUCULTURAJ. LANns. 

108. l'HE HONOUBABLE RAJA GHAZANFAR ALI KHAN: (a) Will 
Governmen.t be pleased. to state whether a report of the debate which took 
place in the Council of State during the Delhi Session, 1934, regarding damage 
caused by the Salt Range was forwarded to the Punjab Government 1. Is it a 
fact that the Punjab Government appointed an expert, Dr. Landers, to 
investigate into the matter and report 1 

(b) Will Government be pleased to state whether the said officer has 
submitted his report 1 1f.80, will Government please circulate copies of this 
report or plaoe a oopy of the same on the table 1. 

(c) Will Government be pleased to state whether the Punjab 
Government have formulated their own views on Dr. Lander's report t 
If so, what are those and whether the Gowmment of India concurs in their 
views? 

(d) WIll Government be pleased to state whether Dr. Lander's 
report rev6l\ls thai the mines are directly responsible for a certain amount of 
damage 1 If 80,' what oompensation do Government propose to pay to those 
people who have been afIected by the damage caused by the mines , 

THE HONOUlWl.LE MR. J. C. NIXON: (a) to (tI). The, Honourable 
Member is presumably referring to the debate in the Council of State on his 
Resolution on this subject which took place in March, 1935. If so, his attention 
is directed to the answers given by the Honourable Mr; A. J. Raisman to his 
question No. 156 and to his supplementary questions on the 30th March, 
1936. The Government of India are still awaiting the results of the Punjab 
Government's examination of Dr. Lander's report. I may add that the 
Government of India intend to place at the disposal of the Punjab Government 
from the Rural Development Fund, in addition to the ordinary grant allocated 
to that province, a special grant to be devoted to the improvement of conditions 
in the area in question. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Will the Gov-
ernment be pleased to give an undertaking that they will make the report of 
that officer available to Honourable Members of this House 1 

THE HONOURABLE 10. J. C. NIXON: I cangive no such undertaking 
at this stage, Sir. 
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NUMBER OF MINEBS' BOOKS OONFISCATED DURING THE LAST THREE YEABS. 

109. Tm: HONOURABLE RAJA GHAZANFAR ALI.KHAN: (a) Will 
Government be pleased to state how many boob of the miners were cow-
~ted during the last three years 1 

(b) Is it a fact that during the last 12 months the penalty of ta.king 
away books has been more common than heretofore ~ 

(e) Will Government be pleased to state whether there are a.ny particular 
ofIences for which a miner is turned out of the mines, or is it done arbitrarily 
by the officer (',oncerned 1 

THE HONOURABLE MR. J. C. NIXON: (a) During the past three years 
only one miner's book has been confiscated and that was for continued unsatis-
factory work followed by disorderly conduct. The case is still under consi-
deration. 

(b) No. 
(e) A miner may be turned out of the mine temporarily for misconduct, 

disobedience of orders or breach of mining rules. The penalty of dismissal 
is only resorted to in extreme cases, and as will be seen from the answer to 
(a) and (b) above such extreme action is rare. Disciplinary action against the 
miners is only taken after thorough investigation and due oonsideration of all 
ihe facts of the ca.se by the highest local authority. 

GBNEBAL DESIRE OB' MnnaRR 'l'RAT TilE NAIIIE "LABOUR UNION" U OHANQJU) 
TO "MINERS UNION. " 

110. Tm: HONOURABLE RAJA GHAZANFAR ALI KHAN: (a) Will 
Government be pleased to state if there is a general desire. among miners 
that the Dame "Labour Union" be changed to" Miners Union" 1 

(b) Will Government pleaae state whether they have any objection to 
this change 1 

(c) Will Government be pleased to state whether there are any rules 
written or unwritten under which a lambardar or a contractor cannot join 
the Union! 

THE HONOUlWlLE lIB. J. C. NIXON: (0) So far as Government are 
aware no request for changing the name has been submitted by the Labour 
Union. 

(b) Subject to the provisions of the Indian Trade Union Act, it is unlikely 
that Government would object to the change. 

(c) I am not aware of any such rules. 
GBANT OF PROVISION PASSES TO EMPLOYEES IN THE RAW ALPTNDI DIVISION, 

NORTH WESTERN RAILWAY. 

111. To HONOURABLE RAJA GHAZANFAR ALI KHAN: Will 
Government be pleased to state if it is a fact that the Anglo-Indian and 
European staft in the Railway Department (Rawalpindi Division) are given 
passes for Rawalpindi or Lahore to get provisions, but the same concession 
is denied to the Indian staft even if they are senior subordinates 1 If so, 
will Government state the reasons for this racial distinction ¥ 
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ilsued to employees for certain stations which have been fixed as centres of 
~plies acoording to their respeotive requirements. Under a lo~g 
~Bt, Rawalpiadi and Lahore are the cen.tres of supplies for the Euro-· 
pean and Anglo-Indian stafi stationed at oertain. Nadaide stations on the 
Rawalpindi Division, as at the time these stations were selected, their require-
:w.cmts could readily be obtained only at these stations. Rawalpindi is also 
a oeDbe of suppJiesfor the Indian atafi posted at oertain roadside stat.Um. 
on the Rawalpindi Division, but Lahore is not, as there are other statiOD8 
situated nearer than Lahore at which the requirements of the Indian staff can 
easily be obtained. 

The increase in the last few yea.rs in the number of stations at which 
supplies can be obtained for aU classes has led the Administration to make an 
examin,ation of the existing centres of supply throughout the system. Thia 
examination is now in hand. 

STATEMENTS LAID ON THE TABLR 
OBJEC'l'B ON WHICH THE AVUTJ;ON SKARE OF THE PETROL TAX FuND WAi 

EXPENDED DURING 1935-36. 
. THE HONOURABLE MR. A. G. CLOW (Industries and Labour Secretary) : 

SIr, I lay on the table a statement showing the objects on which the Aviation 
share of tlte Petrol Tax: Fund was expended during 1935-36. 

Btatemem aAowi"" tie objectll on wMch the A tIiation 8b4re of the PtJ/rol Taz F.y ... 
ezpended during 1935...36. , 

_________ . _______________ O_b_j_ec_t_. _____________________ IE~~twro. 

I. Financial assista.nce to four ground engineer apprentices and scholar-
ship to a reBCarch scholar, in England .. . . . . . . 

2. Lighting of W rr masts at Mingaladon (Rangoon) •. • • • . 
3. Provision of a Bun beaoon at Jodhpur . . . . . . . • 
4. Provision of an Ollir. floodlight at Safdar Jang's tomb near the New 

Delhi aerodrome . . . . 
IS. Provision of a beacon at Hyderabad 
6. PurehlUle of an altigraph .. .. .. .. .. 
7. Training ofIndi&l1B in wireless telegraphy . . . . . . 
8. Purchase of spares for the wind T indicator installed at Karachi Air Port 
9. Experimental floodlighting of tile obstructions to the west of the Civil 

Aerodrome at Bombay (Juhu) .. .. .. .. 
10. Provision of portable Neon lights for trial at certain aerodromes (New 

Delhi and Karaohi) . . . . . . . . . . 
II. Provision of loud speakers in the buildings at Now Delhi aerodrome .. 
12. J<~xperilllental flquipment of an aeroplane with armourplate gl888 wind-

screens .. .. .. .. .. .. .. 
13. Grant for additional travelling allowance and miscellaneous expell8fl8 

to ground engineer apprentices . . . . . . 
14. Provision of a Westinghouse beacon at Sukkur (Experiment .. baD-

dpned) .• .. .. .. .. 
15. Installation of a G. E. C. Neon beaoon at New Delhi 

Total ". 
·Revised estimate; actual expenditure not yet known. 

I RII. 

·14,460 
2,598 
1,862 

3,929 
15.000 

175 
3,697 

468 

267 

2,560 
1,648 

100 

130 

11 
1,8110 

48,758 

o 
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~A'l'ION OF MlNOlUTY OomlUNITIJl:B IN THE OmOllOJl'TIIlIl DmBcToB 
OF .Am,ry AUDIT. ' 

THE HONOURABLE lIB. J. C. NIXON (Finance Secretary): Bir, I lay on 
the table the information promised in reply to questions Nos. 1'78 and 179 asked 
by the Honourable Mr. Mahmood Suhrawardy on the 17th April, 1936. 

Question No. 178.-(a) It is a fact that owing to various cause. there is a large proportion 
of Hindus in the Defenoe Bervioee, Audit Branch: it is not a fact that the right. of minority 
oommunitiea are not properly aafeguarded. 

(b) The rule. regarding communal proportions are striotly obaerved. 
QutBti07l No. 179.-(a) No; but the Headquartera staff of the Director of &udifl 

Defenoe Serviooa, draW' oompenaatory allowanoee. 
(b) Government do not conaider any .pecial directiona :oeoeaaary. 

NU)(BEB OF INDIANS APPOINTED TO THE SUPERIOR SERVICE IN THE T!u.JTIa 
AND AUDIT DEPABTMENT, AssAM BENGAL R.uLWAY. 

THE HONOUBABLE SIB GUTHRIE RUSSELL (Chief Commissioner of 
Railways) : Sir, I lay on the table the information promised in reply to question 
No. 100 asked by the Honourable Mr. Jagadisb Chandra Banerjee on the 18th 
March, 1936. 

Government are informed as follow. : 
(a) One in the Traffic Department, but none in the Audit Department. 
(b) The appointment was made by the Agent and confirmed by the Board of Direollon 

of the Aaaam Bengal Railway. The qualifications of the man appointed are as follow: 
(i) BruneI Medalist, Railway Department London School of Economica and PoJitical 

Scienoe, Univeraity of London, 1931. 
Obtained the following diplomas : 

(ii) First claae Firat-Railway Law, 1931. 
(iii) Firat claaa Operating Railway Eoonomica, 1931-
('tI) Firat olaaa Commercial Railway EoonomiOl!, 1930. 
Practical training with the London Midland and Scottish Railway, Great Britain in 

course of which passed very creditably the Railway Account. (Paaaenger ~ 
Parcel and Signalling Block Telegraph Rulea) Examinationa. 

(e) The Financial Commissioner, Railways, forwarded the application of an Indian 
trained in England to the Agent, Assam Bengal Railway, in 1933. The reply to the latter 
part of the question ill in the affirmative. 

GOVERNMENT CARGO SHIPPED ON THE INDIAN COABT. 
THE HONOlTRABLE MR. H. DOW (Commerce Secretary): Sir, I lay on the 

table the information promised in reply to question No. 171 asked by the 
Honourable Sir Phirozc Scthna on the 15th April, 1936. 

(a) and (b). A statement giving thl' required information is attached. 
(e) Yes, but the pasaage quoted had referenoe to naval, military and marine stores 

only and not to all Government and railway storee as appeara to be implied in the 
queetion. The poaitlon regarding the other 01..- of storea, viz., (1) stationery atorea 
(2) telegraph stores and (3) railway stores was alao explained in the letter referred to. • 

(d) and (e). The question has been receiving careful consideration but the preaent 
ill not eonaidered to be an opportune time to make any change in the eXisting arrange_ 
mentl!. The po!!'ition wiD be reviewed at an early date. 
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BILL PASSED BY THE LEGISLATIVE ASSEMBLY UID ON mE 
" 0: l'AB~E. ' 

: SECRETARY 6in rHE COUNCIL: Sir, in p~Ceof nile 21s'of'th~ 
Indian Legislative Rtiles;'I lay on the 'table cOpies olthe Bill further to amend 
the .CaD:tonmenU ~ct~ 1~4, fer. certam, purpo!leS, which was pa~, by the 
Legislative Af!lSembly at Ita, meet~held on the 28th September, 1986. ' . " .... 

CONGRATULATIONS TO MR. ~. ,A. STEWART ON HIS APPOINTMENT 
AS A MEMBER OF THE EXECUTIVE COUNCIL OF THE 
GOVERNOR, GENERAL. 
THE HONOtl1LABUiI To PJmsmENT: Honourable: Members, bofore 

we proceed with the bU8ineB~ which we baye bef~~e 1U'. today, I must' refer 
to the gratifying news which the Council of State has heard about the appoint-
Ulent of Mr. T. A. Stewart as a llember of the Executive CoUDOU of the 
Governor Gtineral in succession to the Honourable Sir Frank Noyce. 
(Applause.) I refer to:this matt~r with groat gratification specially beoa.use 
Mr. Stewart was a Member of tbisCouncil for a poriod of nearly four years 
before he was transI'atM a few wp.-eks ago on special duty for the performanoe 
of some more OIierous and reilponsible work. Many of 1111 have known him 
for a lonlt time. He came out to IndiA and joinM the Indian Civil Service 
in 1912 only and his rise since then bas been very rapid, and I may say. almost 
phenomcr.al. In 24 yo&rs' time he has attained to one ~f the highest positions 
in the Government of India which His Majesty has been pleased to confer on 
him. During the first six years of his office, he Wab Berving in the United Pro-
vinces as Assistant CommiSllioner and also for Borne time u a Joint Magistrate. 
Lat"r on, in 1918, he war. transferred for the first time to the Government 
of India and he joint>d the Customs Department ; he also served as Rice C<. m-
mi&icnflr in Rangoon. Later on, during the period between 1925-1931, 
he occupied the important cffice of CAlllector of Customs both in Madras and 
Bombay, and iL that capacity be rendered valuable Mlrvices to the Finance 
Department of the Govemmlnt of India. Early in 1932, he was transferred 
to t he Commerce Department of the Government of India aLd he there per-
formed as Additional Secretary u&eful work. But in 1933 he was appoint.d 
to the Commerce Secretaryship in the Government of India. and since then hit 
work has been very prominent before the public gav.e. 

He belonged, I ma, say, to that small band of young Civilians who have 
made their mark in the Civil Service of India by their great genius, their rare 
talents and their proved ability. In his work as Secretary in the Commerce 
Department as, you are all aware, he was the right hand man of Sir Joseph 
Bhore and that period of Sir Joseph Bhore's office as Commerce Member was 
ont of the most important and anxious periods in the recent history of the 
Government of Iadia.. You know that at that time he was specially delegated 
in connection with the Degotiations relating to the trado agreement with 
Japan, where he brought his natural talents to bear on several delicate matter. 
and rewlered excellent service to the Government of India.. Further, in 

. (193) pi 
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[Mr. President.] 
~onnection with the Ottawa Pact his services were highly appreciated not only 
m EJ)8land but all over India. There have been two opinions about tbe justice 
of the Ottawa Pact but one thing remains certain that i1l the discussion of all 
important questions relating to India the final decision was based not only' on 
the studied and expert advice given by Mr. Stewart but al$o by the able and 
prominent representatives of India who went to Ottawa to discu88 those grave 
problems. 

Further, Mr. Stewart has been again deputed to conduct the negotiationa. 
in regard to the renewal of the Trade Agreement with Japan and is doing 
excellent work in that connection, the result of which we will know later. After 
the completion of that work he will go to EJ)8land for some well-earned rest 
till April next and after he takes charge of his new office we shall probably 
have frequent opportUIlities of meeting him again in this Council. Onbehalf 
of you ,all I expre88 Gur heartfelt gratification and ofter to Mr. Stewart our 
oCOngratulations on his good fortune. (Applause.) 

THE HONOVRABLB KUNWAB SIR JAGDISH PRASAD (Leader of the 
DOUBe): Sir, it gives me the greatest pleasure to welcome Mr. Stewart as a 
tlOlleague. I am sure he will be as great a &uccees in his new office as he has 
been in the many offices which he has so far filled. As a resident of the United 
Provinces, I hope I shall not be accused of provincial partiality, if J say 
that the early training which Mr. Stewart received in my province will be of the 
gmatest bene,fit to him as a Member of the Executive Council. I join with 
you, Sir, in oftering him my sincere congratulations. 

RESOLUTION BE NEW RAILWAY STATION AT HARDWAR. 
THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-

Muhammadan): Sir, I rise to move the following Resolution: 
"~~ This Council recommends to the Governor General in Counoil to make provision for 

the building of a new railway station, with all modemoonvenienoes for pa_ngerB,at 
Bardwar ... 

Sir, it would have been more appropriate if this Resolution had been 
moved by an orthodox Hindu Member of this Council. Sir, Hardwar is, as we 
knq"!li",,~ne of the most sacred places of India. It is a place of great pilgrimage. 
The Kumbh mela, the biggest religious fair of Hindu India, is held there after 
every twelfth year. Dead men's ashes are thrown into the sacred waters of the 
Ganges and hundreds and millions of pilgrims go to Hardwar every year for the 
purpose of bathing in the sacred Gangef'. Now, Sir, the Resolution, therefore, 
affects the convenience of millions who visit Hardwar during the Kumbh mela 
and who visit it during all periods of the year. Sir, I have often felt that the 
faith of these millions who visit Hardwar is very touching and ifit eould be 
harne88ed to some social purpose, we could make this a very great country. 
However, Sir, be that as it may, the point that I wish to emphasise is that the 
station at Hardwar is in a very bad condition. Now, Sir, there it a Hardwar 
1mprovement Advisory Committee and I find from the Report of that Com-
mittee that it reconitnends that the Hardwar railway statio!! should'be llIDlodel. 
Jed. The Committee approached the Railway Administration and I think 
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the Munioipal Board of Hardwar also approached the Railway ~d~t~tion 
in this matter. Sir, the main platform ~ooording to them-(I have jUst been 
QDce to Hardwar myself for a short time and I cannot say anything about the 
railway station from personal experienoe- I am taking these faots from the 
report of the Improvement Committee)-the main platform there, Sir, needi 
widening. There is, except in front of the main building, no shed over it and 
all over the island platform, so that pilgrims are put to great inconvenience. 
Sir, during the rainy season the passengers and their luggage get wet. In 
hot weather the passengers have to bear the scorching heat of the sun. There-
fore, Sir, the suggestion that the Committee make is that the platform should be 
covered with a tin shed. 

Then, Sir, before the arrival of the trains, the pilgrims have to wait in 
open pens where, with the' exoeption of a few trees, there is no shelter. The 
suggestion that the Committee make is that these pens should be covered 88 
soon as possible. There is a third class waiting room but that is situated ~g6ut 
200 feet away from the main platform. It is not usual to allow the passengers 
to get on the platform until after the arrival of the train, so in their anxiety 
to get on the platform as quickly as possible passengers prefer to stay in the 
open pens which adjoin the pl~tform. The Improvement Committee point 
out that the Railway Administration were asked to provide a covered shed 
in each of the third olass waiting pens but that the railway authorities have done 
nothing so far. There is an overbridge there which is situated on the southern 
end of the platform. That is meant to connect the island platform withrdle 
lQain platform. This bridge is too narrow and whe!! the rush is great it takes 
lO'ng to clear the passengers. Then, Sir, on the northern end there is an un-
derground passage which was construoted in 1921. The Ardh Kumbh Mela 
was held in that year at Hardwar. This is used only in Kumbh and Ardh 
Kumbh melas.' H 

Another complaint is that the Railway Administration have provided no 
. steps for the parking of hackney carriages. There is no cnclosure or 'park 
or:road inside the railway station, and pilgrim8 have to walk along way to reach 
the platform. Sir, Hardwar railway station pays the Railway Administration 
very well. The passcI:ger traffic at Hardwar is very great. I asked some 
questions the other day here about the earnings from pa88ellger traffic at 
Hardwar and certain aD8Wf'.1·S were given by my Honourable friend, Sir G\J~firie 
Russell. My submission would be that the Railway authorities ought to provide 
some conveniences for these pilgrims. It ill necessary that the entire station 

, should be remodelled at the earliest possible date, and until this is done a covcred 
, shed should be provided in eaoh of the pens and on the island platform. The 
shed in front of the railway station should also be extended. 

Then, Sir, I would invite the attention of the Honourable the Chief Com-
missiont:r to the proceedings <of a meeting between the Divisional Superintende~t 

, of Moradabad, the Chairman of the Hardwar Municipal Board and certain 
members of the Hardwar Improvement Advisory Committee on Sep-
tember 16, 1935. At that meeting certain proposals were put forwa.rd and they 
were unanimously accepted. Those proposals, I understand,. are now und~r 
the consideration of the Railway Administration. We should like !'<' know, Sir, 
whether the stage of consideraiioD in regard to these proposals 18 over aDd 
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I; [Mr.'P. N. Bapru.] 
Whf'thl't'the'&ilway Administra.tion have arrived at any definite conclusions in 
regard to those proposals. "sir, the proposals which were put Corward. wer'e 15in 
number and with your permission, I will read out the proposals so that the 
Hou~e may know what they were. I am reading out from the Report : 

II 1. Filling up of the In class pon adjacent to the station entrance providing a circula-
ting &rea for upper clus passengers with booking and parcel offices, so that such passcugtl1'8 
oa'l dtiYfI right up to the station entranoe instead of having to walk from the pmsent booking 
ofHce. The pr6II8nt practice is DDcessary as the station i8 on built.up ground, and there is 
no room to allowvehiolea to come right up to tho station. 

2. Prov ision of an ekka stand and tonga parking ground oppoeite the III ol&lllwaitiug 
room t"gp,ther with a rosd to onahlo v(,hkh'!I tocirculaw. Thiswillneoe88itate shortening 
the ml·h. pia tform and Makin, othor &rrangtJmcnta for admitting Kumbh and Ardh Kumbh 
pasengera on to SllCh platforms. . 

3",f!Provi~ion of sheddin g over the pens. 
4. Rahing the level of the pens to that of the platform or if tm. be impracticable, to 

ease 011 ti.e steepOO88 of the ramp to the platform. 
15. R()modelling and e xtenaion of the overbridge to allow pa888Dg81'8 to leave the station 

d1reot on the road. . 
6. RAmoval of the police dEce and tea stall frem their prllltlnt position to eue off the 

oongeetioll when p8118f\ngers detrnin. 
7. Exteo,ion of the .hedding on either lIide of the station building to the end of tli. 

p1Atform. 
, 8. Shedding to be put on the island platform. 

9. New upper claaa waiting rooms to be oonat11lCted at one of the platforma, and the 
preet'lDt onee uaed as inter cla811 wait~ng roome. 

10. Indinntype bathrcomsandlatrineewitb1l.uahinglystem to be put in the waiting 
rooms. The bath rooma and latrines to be in separate rooms. 

11. Waiting room 11.001'8 to be tiled. 
, 12. If it is not po88ible to fill up tho pens to improve the upper c1ass entranOll, the 

upoor cia ... booking office should be in the same buildinp: as the parcel ofliee, 80 that 
tiolmta and luggage oan be bookod in the same plaOll. This will mean that·the Railway 
Ilaghtrate'g Oourt must be moved olsewhere, possibly in a room adjacent to the preeeat 
inter <'IWI waiting room. 

, t1~. Flushing system to bl! introduced in allstaticn Iatrino8 and latrines to be romodelled. 
14; Bhiingooa halt to be oonvorted into a station. The Divisional Superintendent baa 

alrwlv '!Ot a scheme for this in connection with the extellllion of the Rilhikeeh branoh. but 
it is h"ld up for want of funda. 

U. R'moval of tho goodshed to the other side of the station. Thilwillentail the 
givin!l up of a mnla siding but it will give an additional platform and receptiOlllinee in, the 
main station. This scheme was discu8snd. but it will be troa.ted separately &8 being one for 
railW1Y oon voniance and not inoludod amongst the proposals put forward n • 

. Sir, I know that our railway finances are in a bad way just now. But, Sir, 
80 far as Hardwar is concerned, the casp is a lit.t.le different. There' will be 
'm~lIions ot people visit.ing Ra~dwar early in 1938 when the Knmbh mela 
will take place, and the Railway Administration will make a good sum of money 
from thes£' p'ilgrims. S('methirg c;mght to bf' done for the conveniences of 
t hose poor ~~:ple who. wi]!' visit Hardwar}rom. all ~~~s :of the co~try: . The 

; R~rdwar raIl~ay stat~~n b~s b~en a {laymg J,>~O~!lOri ~or us, ati~ tJie:efore 
HnrdwaJ' bas a certaIn claIm on the Railway Admmishatioti .. Sir, I 'would 
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like lin sectiowr6f' the I HOl1&e ~sui>port this ResolUtion. It is not ~ controver-
sial Resolution. It is a Resolution which touches the happinessll.l1d lives of 
millions of people wac)"visit that place,- rich and poOr alike. MyHondurable 
friend the Raja Saheb of Monghyr--a very orthodox man-must h.\*e 
been to Hardwar several times. I am sure he will be able to tell us fwm his 
personal experience what the condition of the Hardwar railway station is. 
My respected friend, the Honourable the Maharajadhiraja of Darbangha is the 
head of the orthodox section of the Hindu community and hc will be able to 
speak with much greater authority than I can about the sanctity of Hardwar, 
and about the place of Haruwar in the hearts of the Hindus of India, and he will 
also be able to tell us from his personal experience what the inconveniences of the 
passengers at Haruwar are. Similarly, Sir, there is my respected Leader, the 
Leader of the Opposition, and he too is of orthodox views and he will be able 
to tell us all about Hardwar from personal experience. But, Sir, apart from 
these distinguished leaders of the HiIldu community, I would also :make an 
appeal to my Moslem and my European friends and I hope, Sir, that I shall 
have the support of the entire House in regard to this non-controversial Resolu.-
tion. 

Sir, with these words, I move the Resolution. 

THE HONOUlWlLB MR. JAGADISH CHANDRA BANERJEE (East Bengal : 
Non-Muhammadan): Sir, Ha.rdwar is the name of a place which needs no 
special introduction. It is one of the tnost sacred pilgrimages of the Hindus 
and as such every year crores of Hindus-from Cape Comorin to the Himalayas 
flock to Hardwar. _ The place owing to its scenic grandeur is also visited by 
tourists from the Western countries of Europe as well as from.. the _other 
hemispheres of the world. It is really a surprise to me that even at such an 
important place where the third class pilgrim traffic alone brings in an enormous 
income to the railways, there is no shed on the platform and there is only an 
apology of a-third and interclass waiting haH. Sir, a few ye&l's ago being an eye 
witnesa myself of the miseries and troubles to which specially the third and inter 
olass passengers are subjected to, I cannot but narrate some of them for 
enlightening the House. There is a small tin shed covered at the top but open 
on all sides. It allows rain and dust storms to have full play over the lower 
class passengers who are expected to wait there for their trains with women 
and children huddled together. There is no denying the fact that the ladies 
of this country go in larger numbers on pilgrimage to Hardwar than men. 
The 'tin shed which is the waiting hall is outside the main platfonn and the 
third and inter clasa passengers are not allowed even to come on to the platform 
unless and until thc trains actually arrive at the station. OIl the arrival of a 
train a small iron gate is opened through which thousands of pilgrims iDcluding 
women and children are expected to pas!! between two tickct colleetors checking 
tickets before the passcngers arc allowed to entrain within a minute or two for 
which the trains stop. Sir, had there been a covered platform and regular 
thildand inter 'ela.ss waiting rooms both for men and ladies with arrangement a 
for eleCtric lights "and fans inside the plattonns; the miseries of the passene-er. 
would hav(' ~n redu<-"cC:fcOnsiderabIY. -' " -- - , 
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To HONOUlU.BLB TBB PRESIDENT: .Are you .peaking from personal 
knowledge ! 

THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: I speak. 
Sir. from personal knowledge. 

There should also be provision for flushed latrines and regular separate 
bath rooms with water taps fitted, for men and women alike. There should be 
a large number of water taps on the platforms for the continuous supply of 
drinking water. From what I have said about the lower class passengers 
my friends who have never been to Hardwar, might think that probably 
conveniences are available for upper class passengers at that station. But, Sir, 
I may tell them that at Hardwar station the treatment of upper class 
passengers by the railways are also as bad. There is an apology of a first 
and second class waiting room with some broken and old rickety furniture. 
There ,\S provision of separate waiting rooms for men and ladies. This state of 
a~ is being continued from time immemorial and the Hindu pilgrims are 
treated as usual like so many animals and cattle. I cannot but impress on 
-the Government that this is also one of the reasons why the road motor 
competition has also become so acute on that line. If the railways like 
commercial concerns want to regain their clients they must make attractive 
offers to their passengers by way of better accommodation in the trains and by 
providing all modem amenities for them in the station as suggested by my 
friend. I therefore wholeheartedly support the Resolution. 

'·'lrHE HONOURABLE RAJA 8m RAGHUNANDAN PRASAD SINGH 
(Bihar and Orissa: Non-Muha.mmadan): Sir, I wholeheartedly IUpport tM 
Resolution just moved by the Honourable Mr. Sapru. I have myself twi()4;l 
visited Hardwar and have felt the great lack of modem conveniences .lor 
passengers "there. .As a large number of pilgrims visit Bardwar a.nnually I 
think Go~ent should make all provision for modem conveniences at the 
station. 

'IDo HONOU&A.BLE RAI BAHADUB LALA RAM SARAN DAB (Punjab: 
Non-Muhammadan): Sir. I rise to support the Resolution which has been 80 
ably moved by my Honourable friend Mr. Sapru. Hardwar is a place where 
pilgrims from the Punjab go in very large numbers and now it has become the 
usual,¥actice for people to spend a short time there whenever they can get 
lea.vem w~ an opportunity offers. The attention whioh Hardwar station 
receives from the Railway authorities is very meagre. At junctions like 
Tundla, Lala Musa., Kundian. and such places, where the traffic does not justify 
heavy expenditure. there are spacious buildings and big waiting rooms and other 
amenities and facilities. .And I cannot see why the Railway authorities shou1d 
ignore the claims of Hardwar where the traffic is very much heavier. 

THE HONOURABLE THE PRESIDENT: Was any complaint made to the 
Railway authorities ~ 

THE HONOURABLE RAI BAHADUB LALA RAM SARAN DAB: Sir, when 
complaints are made by us who are the mouthpiece of the masses. I thlnk that 
should be quite enough for the authorities. I have been visiting ~rdwarJ 
if not every year, once every two years or so. and I can speak frOm peraonal 
experience and tell you that peopl~ there suffer great ~Ps. 
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THE HONOUBABLE THE PRESIDENT: Have you ever made a fi)rmal 
complaint yourself ~ 

THE HONOUBABLE RAI B.AB.A.DUR i.ALA RAM SARAN DAB: Sir, formal 
complaints receive very little attention. The reply always is that they are 
receiving consideration and there the matter ends. I know that people from 
the Punjab and from Sind flock there in very large numbers and they all feel 
hardships, and I can aBBure the House that I speak not only on my own behalf 
but on behalf of others who have to go there. Even for first claBB passengers 
there is no amenity and there is no provision for conveyances coming near the 
,station. People have to walk about 200 yards before they can get a conveyance. 

THE HONOUBABLE THE PRESIDENT: That is not the fault of the 
Railway authorities. 

THE HONOURABLE RAI BAHADUR LAu RAM SARAN DAS: Sir, the 
station approaches have been barricaded by the Railway authorities and it 
is they who regulate and control traffic in the station premises. There are two 
small waiting rooms-one for gentlemen and one for ladies-which are always 
packed. The p&BBengers are treated like sheep and whenever there is a big 
gathering, stioks and other kinds of force are used. I have seen it with my 
own eyes. These are the things which so far have not received the proper 
attention of the Railway authorities. At the time of the Kumbh and other 
melas, arrangements are comparatively better than they are in ordinary times. 
But, Sir, it is in ordinary times that matters should be put right and the sooner 
it is done the better. I would further add that the opening of gates to the 
platform ought to be increfl,sed whenever there is a rush. Now, we find when 
the train arrives, only one gate is opened for third cu passengers and 
hundred and thousands of paBBengers who are waiting in the sheds make a big 
rush and people generally sutler much inconvenience, sometimes they are. hurt. 
Sir, this Resolution fully deserves the approval of this House and should be 
given eflect to. 

With these few words, I strongly support the Resolution. 
"'THE HONOURABLB Ka.a.N BAHADUB. NAWAB CHAUJ)B.I MUHAMMAD 

DIN (East Punjab: Muhammadan): Sir, Hardwar is a most important 
station in India and I have visited it four times and I have alwaY!' felt that 
having regard to the convenience of pilgrims Government should do more for 
improvement of the railway station there. The North Western Railway of 
course have been doing a lot for the convenience of paBBengers and they are 
running a special Hardwar train, but still when so many people visit Hardwar 
and there is not sufficient ac('.ommodation there on the railway station there is 
always some trouble and difficulty. I hope therefore that it will he possible 
for the Government to do more and I therefore support this Resolution. 

THE HONOURABLE LIEUTENANT-COLONEL NAWAB SIB. MAHOMED 
AKBAR KHAN (N:orth-West FrontJer Province: Nominated Non-Official): 
Sir, I think not on)y the Muhammadan Members of this House but the Mu~m
IW¥lans throughout India would welcome it if the railway could do anything 
~ improve Hardwar station for the benefit of the sister community, the HindU6. 

tNot -oorreoted 'by t1Ie Honourable Member. 
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{. Malmmed Akbar ·Khan.], 
I have had experience of Hardwar when I was at Dehra D'un ~nd I think the 
Honourable Mt-. Sapl'U is quite juatified in hringing hls Resolution. At the 
time of t~. melahuge crowds go there and there ill hardly room for their 
aocomtnodatiOD on the station or other conveniences. I think, Sir, if tBe 
~overnment can do anything, the Muhammadan Members would welcome 
lit so far as improving the condition of the station at Hardwar is concerned. 

THE HONOURABLE MR. V. V. KALIKAR (Central Provinces-General) : 
Sir, I rise to support the Resolution moved by my Honourable friend Mr. Sapru. 
After hearing the debate on this Rel:lolution, I have come to know that there 
are grievances and the grievances have not heen redressed by the railways 
till now. I did not go to Hardwar by railway, but from the reports which 
I have heard from my friends, it scems that there is insufficient accommodation 
lor third cla88 passengers in the waiting room. Moreover, there are complaints 
about proper platforms on the station. Various grievances have been brought 
before this House just now by Honourable Members and I therefore think it 
necC&'1ary to impress upon the Government and the Railway authorities in 
particular that they should have taken measures long ago to improve the 8tate 
of affairs there. As they have not done it, I think it is now time for the 
Railway authorities to accept tht:. Resolution moved so ably by my Honourable 
friend Mr. Sapru and redress the grievances. 

THE HONOUBA.BLE M.utA1U.JADHIRA:JA 8m KAMESHW AR SINGH OP 
D.ARBHANGA (Bihar And Orissa: Nominated Non-Offioial): Sir, I rise to 
IUpport the Resolution which has been so ably moved by my Honourable 
friend Mr. Sapru and identify myself with the remarks of Honourable Members 
who have preceded me. I hope, Sir, that the Govemment win agree to this 
Resolution And remo~ the great discomforts to which innumerable pilgrims 
are put to while visiting Hardwar, whioh is one of the most sacred places of 
Hindu pilgrimage. I further hope that it will be possible to build a station 
with all modern amenities before the Kwnbh mela in 1938. 

With these few words, Sir, I give my wholehearted support to this very 
modest Resolution of my Honourable friend Mr. Sapru. 

• THE HONOURABLE SAIYED MOHAMED P ADSHAH SAHIB BAHADVB 
(Madras: Muhammadan): Sir, I wholeheartedly support the Resolution. 
Since enough has been said about the Resolution, I do not want to make a long 
speech. Recently there has been remodelling of railway stations on all the 
railways. Therefore it would not be difficult for the North Western Rail-
way to accede to the request which has been made by my Honourable friend 
Mr. Sapru. Hardwar, as all Honourable Members are aWlUe, is a very important 
place of pilgrimage. Through this station a large number of passengers pa88 
not only on occasions of mela but at all times Qf the year and the tr~c dl,1ring 
the mela season is rea:Jly enormous.· ~n view' of all this and in view of the 
necessity to provide for the convenience of passe~gers and to popularisethe 
rallwaywbich .1snow in serious competition ~th inotortraffic, I ho~ 'th~ 
Nod'll: Western'Railway will see its way to give effect to the suggestion made. 

-.--- • NOi-c;oITeciedby t~ H~nO~abie 148mbe':. 
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THE HONOURABLE SIR GUTHRIE RUSSELL (Cliief 6oiitinissioner of 
Railways): Sir .. I would haV'e bad no difficulty·in aooepting my·Honourable 
mend's Resolution if I thought for one moment tha.t his e&timate df traffic 
-to Hardwar was correct. As far 8S I remember-I may 'have· misunderstood 
or misheard him--he said E!Vftry year hundreds of thousands of millions of 
passengers went to Hardwar. Now, of course, he himself realise.s that that 
can hardly be correct. The other day talking to me in the lobby be said that 
his estimate of the number of passcngcl'K who attend the Kumbh mela was 
five millions. I thought that it would be interesting to make some calcula-
tions as to what railway facilities we would have to provide to deal with that 
amount of traffic. I have worked it out that if we provided one tr~ carry-
ing a thousand paBBengersevery five minutes during the 24 hours, it would 
take 16! days to deal with that number of passengers. Now, if you added 
together the capacity of three of the largest l'ailway stations in the world 
together, even they would fail to deal with that number. Fortunately for 
us I have actually got figures showing the numbcl'of passengers dealt with 
at Hardwar. In reply to a question of my Honourable friend Mr. Sapru the 
other day I told him the number of paBBengers was 1,200 a day or 438,000 a 
year. During the Kumbh mela of 1927 the passengers carried to Hardwar 
including Ri!lhikesh was 356,473 and the number of paBBengers who left waa 
835,728. 80 I do not think the number of p8BBengers is as enormous as 
euggested by my Honourable friend. However, I am quite prepared to admit 
that the facilities at Hardwar are not quite what they should be, and this has 
been realised by the East Indian Railway Administration though they ma.y not 
be able to put things right str&ightaway at presen~. As my Honourable friend 

Mr. Sapru has admitted, our finances are not quite as sound 
12 NOON. as we would like them to be. We do, ho~ever, want 

to put Hardwar station right but it will ,take a little time. 
The work has been started this year. The extra. work which the East Indian 
Railway propose to undertake at once are: 

(1) Widening down main platform by about 20 feet; 
(2) Converting the existing goods-shed platform into an island platform. 
(3) Removing the existing island platform. 
(4) Improving entrance to station and waiting rooms. 

(5) A new overbridge. 
(6) Conversion of the building lying below the bank into upper and 

inter class waiting rooms. 
. The East Indian R.ailway Administration haV'e been in clORe touch with, 
I think it is called the Advisory Committee for the Improvement of Hard waf, 
and they have also had the advantage of a confE'rence with Pandit H~jday Nath 
Kunzru, President of the SerV'ants of India Society. He has gIven. \cry 
,val~able advice. H~.ha8,put forward q~ite a number of.8u!!'J!eR.tion!!,all ~f 
whwh are ~ot praatIcal but many' of whICh, the EaRt. IndIan RaIlway adm~~ 
81lould be carried out wlH~n finances improve. Now,' I •. can aBB1lre th, 
Honourable mover that we shall make adequate arrangements for the Kumbh 
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,mela of 1938. We may not have pennanent arrangementB by then' bat 
adequate temporary arrangementB will be made and if he will 'make a sligkt 
alteration in his amendment I am prepared to aooept it on behalf of Govern-
ment. I suggest an amendment on the following lines: 

.. This Council recommends to the Governor General in Council to make provision 
for the improvement of Hardwar railway station to enable it to deal efficiently with 
the large pilgrim traffic offering." 

If my Honourable friend is prepared to agree to that, I am prepared to accept 
his Resolution in the amended form. But I cannot at the present moment 
accept the Resolution as it stands; it demands a modem railway station 
straightaway, and I do not think the expenditure would be justified. 

TilE HONOURABLE RAl BABADUR !.ALA RAM SARAN DAS: Is there 
no provision for new waiting rooms 1 

THE HONOURABLE SIR GUTHRIE RUSSELL: I have already said they 
are making provision for new waiting rooms now. 

THE HONOURABLE MR. P. N. SAPRU: Sir, I have no objection to the 
,amendment proposed by the Honourable Sir Guthrie Russell, and am prepared 
to accept it. So far as the question of finance is concerned. I would jJ18t say 
one thing, Sir, and it is this, that nearly Rs. 50 lakhs have been spent over the 
Cawnpore railway station and nearly Rs. 50 lakhs over the railway station at 
Lucknow. 

THE HONOURABLE THE PRESIDENT: Conditions vary. 'You cannot 
make a hard and fast rule. 

THE HONOURABLE MR. P. N. SAPRU: Well, Sir, I accept 'the 
amendment proposed by the Honourable Sir Guthrie Russell. 

THE HONOURABLE THE PRESIDENT: Resolution moved: 
.. That this Council recommends to the Governor General in Co~cil to make provision 

for the improvement of Hardwar railway station to enable it to deal efficiently with 
the large pilgrim traffic offering." 

The Motion was adopted. 

RESOLUTION BE CHEAPER GREE AND MILK FOR URBAN AHEAS. 
THE HONOUR-ABLE RAJA SIR RAGHUNANDAN PRASAD SINGH 

(Bihar and Oriso&: Non-Muhammadan): Sir, I move the following Reso-
lution: 

" That this Council recommends to the Governor General in Council to take such early 
me&81U'e11 as may be suitable to ensure, by progreBBive StageB, a cheap supply of pure 
unadulterated ghea and milk to urban areas throughout British India till a maximum 
rate of Ii seers in the rupee for such ghee and of 16 seers in the rupee for such milk is 
reached at the end of seven years." 

As I am one of those confirmed believers of the best nutritive value of 
milk, ghee, butter~ cheese and all other milk products, I have brought tbj8 
Resolution before the HoWJe. 
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Milk is a thing whioh is one of God', creations and which hlB got Jife-
Bivins and strength-giving properties admitted from time immemorial. Ita 
nutritive value is not a new exposition of the modern science in this world of 
ours. Even the sages of a.ll countries from <olden times have admitted its 
life-giving properties. It is for these reasons that we find either in OUI Shu-
tras or Smritis, or <our epics like those of Ramayana. and Mahabharata the 
mention about the care and veneration with which cows used to be reared by 
the Aryan Hindus. Even in the Old Testament we find a description as to 
how cattle used to be the standard of wealth of men in those days and with 
what care the cattle used to be reared and maintained by the men of those 
days. Sir, milk is a food required by living beings as soon as they are born, 
and it is also a food in old age, before departing from our sojourn in this world. 
God's creation of beings without teeth, and the loss of teeth in old age, is a proof 
positive, that the Creator's will is that people must fall back on milk when 
they are incapable of taking any other food. Sir, in all other countries of the 
world no effort is spared to increase the average Jiet' capita milk supply of men, 
and for cheapening the price of milk and other milk products, 80 that they may 
be brought within easy reach of men of all classes. In India even, a few 
decades ago, we used to get milk at the rate of one maund a rupee, but it has, 
in the present age, become as dear as four seers for a rupee in big cities like 
Calcutta, Bombay, and, in other smaller towns, it is available at an average rate 
of eight to ten seers for a rupee. The net result is that on an average, the pel 
capita milk supply has dwindled down to ·05 gallon or in other words to a few 
ounces of milk per head. According to the calculation of a great statistician like 
Mr. Blackwood the average milk supply per head of men in India is three Beer, 
per month. Now a question may be asked as to why and how this deplorable 
state of affairs has heen reached in India 1 The causes arc too multifarious 
and too numerous for me to detail here, but I will be failing, Sir, in my duty 
if I do not touch at least a few of the mo&t important amongst them. Firstly, 
the extermination of prime and miloh cattle in the slaughter houses of oities 
like that of Calcutta, Bombay, and other places. This indibcriminate 
slaughter of prime milch cattle art: not only carried on for tht: purposes of 
supply of fresh meat to the public and to the army in India, but also carried on 
for the purpose of continuous supply to the exporter of dry meat out of India. 
I am glad, Sir, to know from the reply to a question of mine on the 21st Sep-
tember this year that in Bombay the Government have taken steps to levy 
a charge of Rs. 15 for every buffalo that is being slaughtered in that city, and 
I understand from the same reply that steps are being taken in the same 
direction in Calcutta as well. I heartily thank the Government for trying 
these remedial measures by which the slaughter of milch cattle may be reduced. 
But, Sir, I do not understand why a charge has been fixed only for the slaughter-
ing of buffaloes and not for milch and prime cows in Bombay. I would like to 
know whether in Calcutta, the Government is going to levy a fee for the 
slaughtering of prime and milch cows and buffaloes as well. Here I cannot 
resist the temptation of mentioning one fact. From the records and statistice 
available, it is found that more than a lakh of cows are slaughtered every year 
in the Tangra slaughter house of the Calcutta Corporation. The Superinten-
dent of that particular slaughter house once reported that of the cows that are 
.ag~ . there 90 pel' .00Il1.· of such cows are of the finest bleeds and in the 
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prime 'oftheit lives. Such is the state of affairs oruy· in one· Blaughterho~:·~ 
one Corporation only. It can· better be imagined than statisticaUy ··proved, 
as fu the· innumerable riumber of prime milch cattle that are being annually-
slaughtered. Sir, as far as I am aware, in Western meat-eating countries, the 
slaughtering of priine good breed milch cows and other cattle 8!e either punish": 
able by law or are prevented by strong public opinion. . 

The second cause fu my mind for the reduction of the milk supply in lndia. 
hi the want of adequate pasture lands and the want of the proper s1,lpply of 
fodder for cattle. In this direct on I will invite. the attention of the Govern-. 
ment fu devis~ suitable meas~es by which the fodder su.pply may be increased 
and more pasture lands provided in urban and the ·rural areas. I thjnk steps 
should also be taken fu educate the men of rural areaS for growil;tg fodder 
{or cattle which will be a paying proposition in the long run .. Sir, it is strange 
that for the purposes of army requirements, vast tracts of lands are being 
reserved for producing fodder for horses and mules bu~ for the. purpose of 
fodder supply of milch cattle there is not even proper arrangements for free 
pasturage. 

The third cause for the dearth of the milk supply in India is the want of 
proper and easy facilities for the prompt and effective treatment of cattle 
diseases, and this causes at times heavy cattle mortality from rinderpest and 
other diseases. Therefore the cumulative effect of all these causes and many 
others is that the milk supply in the country has become scanty, resulting in 
the reduction of vitality of men, women and children of the soil. In this 
connection I may quote the authority of Colonel McTegart, an eminent Euro-
pean physician who stated as follows: 

.. If the cost of milk is redu('£d in our muniriraliti£8 to a figure within the reach of 
poorer classes, it would be more effective in nducing infantile mortality than the presence 
of any number of trained dhailJ would accomplish ". 
I would go a step further and would bring to the notice of the House that 
instead of taking steps and giving facilities for the people in municipal are&B 
to keep cattle of their own for a good and cheap milk supply, the New Delhi 
Municipality under the very Government of India in the name of sanitation is 
making stringent laws, 80 that it will be impossible for any ordinary man tc:; 
keep cattle in houses within municipal limits and that men are being 
compelled fu fall back on milkmen who supply gutter water mixed with 
stale milk in the name of milk meant for the use of children, invalids and the 
old. Sir, can anybody question the nutritive value of milk 1 Is there any-
body who can deny the fa.ct that the want of a pure and abundant supply of 
milk has made the people of India poorer in physique and more amenable to 
attack by disease. Is there any denying the fact that a scanty and impure 
milk supply has raised the general mortality of the people by the prevalence of 
wasting diseases like that oftuberculosi~ and the like 1 Now, Sir, the deo.ath rate 
of the Indian population, especially the rate c.f child mortality, is higher than 
in many civilised countries in the world, but the death rate of women in India 
between the ages of 15 fu 30 when they are expected to be mothers, is higher 
than the death rate of the women of corresponding ages in all the Westel'Ii 
cOuntries of Europe. To my mind, Sir, it is mainly due to the want ()f & &apply 



-of cheap milk and ghee which are special dip.ts required_.th.eh .. *tel'l~e 
d~r~ ~he period ofm?the,rhood. ~ir, .in t~ connectioJ.1.the ,y;h~ ?f India ,is 
deeply ~debted to HIS :E!xcellencJ>: the VIceroy f<ir taking a keen mterest In 
advanci!:Jg' the cause of the supply of milk ~ the poorer children in. Sch90Is and 
also for giving alead to the country for the carrying on of an incessant p~~ 
paganda in the cause of improved cattle breeding in this country whlch has 
for long been neglected. Such neglect has also contributed not a, tittle to the 
decrease in the milk supply in the Country. In almust a.l~ European countr~es, 
including England, the lords 'and princes and even the kings themselves take 
delight in possessing the ~nest specimens of cattle which carry away the best 
trophies a~d prizes' in cattle exhibitions and cattl" shows. w:hich are very' 
commonly held ill such. countries. The breeds of cattle in England and 
Denmark are much superior ill health an,d in their yield of milk. It is p.mbably 
unknown to many of til> that the average daily yield of milk; per head of clottle 
in those two countries is' about 20 Its, as compared to the average yield of two 
and four IbE. per day per head of cattle in India and Burm). resp3c~ively. 
In the United States the yield of milk per day per hffid of cattle is higher still 
and ill about lO·2Ibs. Sir, it is very'gratifying that dlletoHis Exc~lIency's 
kind lead in this directicl!, the Agricultural Re~earch Cou,}cil is striving hard 
to popularise the breeding of good cattle a.nd the industry of dairy farming. 
My Provincial Government of Bihar is none the less active in achieving tllis 
object. They have now made aJI'angemonts for the supply of stud bulls from 
Gnvernment farms to all municipaliti&i at a price of Rs. 59 only, though the 
actual price of such stud bulls is Rs. 250 each. Further, the Governm3nt of 
Bihar have issued orden; to the Director of Agriculture and the Director of 
Veterinary Services that aU selected cows and their progeay by p3digreed bulls 
should be vaccinated against rinderpe&t and that all inferior males castrated. 

Sir, I think I have proved that milk is essential for adults aud babies 
alike. I have further proved what are some of the niain causes of the scanty 
milk supply in India at present. I haTe also proved how the fodder problem 
should be tackled and how the good breed milch cattle may be saved and their 
number increased in the country. I therf!fore earnestly request this House to 
adopt my Resolution recommending Government to take meaSures by which the 
supply of milk may be increased and the price of milk cheapened to 16 seers 
for the rupee a nd the price of ghee to 1 t seers for the rupee. . 

Before I conclude, Sir, I mayretnind the Hou~e that my demand is not 
umeasonable as even at the present momeL.t in several towns and villages in 
some of the provinces, ghee if:! obtainable at the rate of about 17 chittaks for 
the rupee and milk is aL'Io available at the rate of about 10 to 12 8ee:s for 
the rupee. So it is not very difficult to reduce by progressive stages the price 
of milk to 16 seers.for the rupee and of ghee to 1 t seers for the rupee in urban 
areas in the course of seven years. I hcpe and trust the HOUS9 will unani-
mously adopt the Resolution. 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Education, 
Health a~d Lands Member): Sir, my Honourable friend Raja Sir Raghu-
nandan Prasad Singh in moving his Resolution gave us a vivid descriFtioD 
of the value of milk as a food. I heartily join with him in singing the praises 
of milk. I quite agree that it is a most valuable food product. But I hope, 
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looking at the form of the Resolution, that my Honourable friend has no 
intention of standing as a candidate from a rural constituency! If he has any 
linch intentions he should transfer his allegiance to an urban constituency! 
What does the Raja Sahib propose 1 He proposes that the price of ghee. 
should be one and a half seers to the ruppee, that milk should sell at 16 seers. 
A calculation has been made that if you want to sell ghee at one and a half 
seers you must buy milk at 30 seers to the rupee. All our efforts, of all those 
who happen to own land, have recently been in the direction of raising the 
price of prime commodities. That has been one of our chief difficulties,. 
that the value of the produce of our tenantry has gone down. My Honourable 
friend the Raja Sahib wants that his tenantry, instead of being able to 
sell their ghee at 12 or 13 chittaks to the rupee, should now be forced to sell 
it at a seer and a half! Therefore I hope the House will not accept the Resolu-
tion as it stands, because that will practically kill the dairy industry. If 
people are told that within seven years they must sell milk at 30 seers to the 
rupee and ghee at one and a half seers, I am afraid that all the efforts we have 
been recently making to improve the breed of cattle and to increase their 
numbers will end in failure. 

I will now take up the other points of his speech. He said that one 
of the reasons for an inadequate supply of milk was that a certain number of 
milch cattle are being slaughtered in the cities of Calcutta, Bombay, and Madras ; 
he further stated that the fodder supply is not adequate, that sufficient step! 
have not been taken to preserve cattle, that is to say, the veterinary part of 
the work has not been satisfactorily performed. He has acknowledged the 
stimulus which has recently been given by the example of His Excellency 
the Viceroy towards the improvement of cattle. I shall take up these points 
seriatim. As regards the destruction of milch cattle in towns, I agree that. 
this is a matter which is to be examined. We sent out an Animal Husbandry 
Expert, Colonel Olver, to visit Calcutta and Bombay and to discuss this 
problem with the Governments concerned. In reply to a question which 
the Raja Sahib put to me the other day, I gave him information as to what 
was being done. He asked during the course of his speech why a fee had been 
levied on buffaloes and not on cows in Bombay. I think the reason is that 
most of the milk supply of Bombay comes from buffaloes and the object 
was to preserve the buffalo rather than the milch cow. Then, I think the 
House would like to know as to what the Government of India has been doing 
in regard to these very important questions. Honourable Members probably 
know that we have an Imperial Veterinary Institute at Muktesar which 
investigates questions of serum amd of vaccines, that is to say, how to preserve 
valuable cattle against disease, and very valuable work has been done in this 
direction. They have been able to find a very efficacious remedy against 
rinderpest. Therefore, so far as the Central Government is concerned, we are 
fully alive to the need of taking measures in order to protect cattle. I agree 
that a good deal has to be done in the provinces. I think within their resources 
they are trying to do what is possible and I am sure that as the pressure of 
public opinion increases, more and more will be done in that direction. As 
regards the fodder supply, I will not repeat what I said in regard to this; only 
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the other day we had a full debate on this question of increasing the suppijea 
of fodder both in forests, in dry land and in irrigated areas. In the province 
of Bihar, as my Honourable friend knows, the problem of fodder is not con-
nected with that of forests; there it is a question of increasing the fodder 
supply-apart from the question of forests. Then, we have recently taken 
measures to have an Imperial Dairy Institute and also a Creamery at Anand. 
It will examine questions as to how milk can be dealt with by the rural popu-
lation on a commercial scale, the question of tinning and condensing milk 
and milk products. We import a large quantity of tinned and condensed 
milk from abroad and these points will be examined, also the handling 
and processing of milk. The question of marketing is extremely important 
and our Marketing Section is going to examine as to how it is possible to 
improve the marketing of milk. As Honourable Members already know, 
we have asked a very eminent dairy expert from England to come and examine 
what we have been doing ourselves here and to advise us as to lines of future 
policy. I hope, therefore, Honourable Members will agree that the Govern-
ment of India have been fully alive to the importance of this question, that 
the stimulus which the example which His Excellency has given has had effect 
and that the matter is now prominently both before the Local Governments 
and before people who can help, prominent landholders like my Honourable 
friend the Raja Sahib himself. He has said during the course of his speech 
what the Bihar Government have done. Action on somewhat the same 
lines is being taken by other Local Governments, so that I can assure 
my Honourable friend that we are fully alive to the necessity of increasing 
the supply of pure milk and ghee, but I cannot possibly accept the Resolution 
as it has been moved, that the prices should be reduced to these figures, because 
that will cause a great hardship to the rural population in whose welfare I am 
sure the Raja Sahib is as much interested as we are on this side of the HoftSe. 
I hope in view of what I have said my Honourable friend will not con~ it 
necessary to press his Resolution to a division. .;'> .' 

THE HONOURABLE SRIJUT HERAMBA PROSAD BARUA (Assam: 
Non-Muhammadan): Sir, I rise to support the Resolution moved by my 
Honourable friend, Raja Sir Raghunandan Prasad Singh. After the most 
wei. ome and momentous announcement made by His Excellency the Viceroy the 
other day that the question of nutrition of men and cattle will be of " continued 
and abiding personal interest" to His Excellency, my Honourable friend has 
moved his Resolution not a day too soon. The vital importance of.~ 
question of nutrition of men and cattle cannot be exaggerated too much. 'To 
quote His Excellency: . 

.. The problem of nutrition is at all times one of vital concern, and on its solution 
hinges essentially the future of India B8 a whole". 

Sir, it is certainly a happy augury of the times that the attituQe of the 
present Government is all very sympathetic to the all-important; :problem 
of nutrition. I need hardly say, Sir, that the question of nutrition of men 
and that of cattle are always inter-dependent. It is not a whit of exaggeration 
to say that the public health of our land is entirely dependent upon the 
adequate supply of pure milk and milk products in the country. Today India 
suffers badly from an inadequate supply of milk. A sufficient supply of pure 
M5eCs ;AteF 
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milk is not available even for the sick and the sucklings and babes in arms, 
not to speak of the adult popnlation; and the rate of infant mOrtality from 
rickets and like diseases is high and simply appalling. What we badly 
want is more milk in the country and more pure milk at a cheap price 80 that 
it might be easily available for the average man. But what supply of mill: 
can be expected from ill-fed, starved, weak and sickly cows '{ Aa 
adequate supply of pure milk is not available in the country and the public 
health in India has become alarmingly poor. The public health, as I have 
said, is entirely dependent on the welfare of the cattle and starved and sickly 
cattle with a low yield of milk 8iIld low and poor public health are badly work-
ing in a vicious circle today. We are aware, Sir, that the question of animal 
husbandry and animal nutrition has come to the forefront today. It ought to 
have been taken up with all seriousness and earnestness very much earlier. 
Animal husbandry and cattle nutrition, I need ha.tdly say, are of vital conc~ 
to India, not only on account of the question of an adequate supply of pure 
milk but also because 90 per cent. of her people are agriculturists by occupa-
tion and the main power which is brought to the aid of agriculture is cattle. 

Sir, the Resolution before the House seeks that early measures be taken 
to ensure an adequate supply of pure milk and milk products at a cheap price 
so that they may be available in the country easily. I do not know if the 
millenium could be had at the end of seven years as contemplated by the 
R('solution. But, Sir, it is high time that a start should be made now in that 
direction. We are aware that at the instance of the Imperial Council of 
Agricultural Research an experimental Creamery is going to be established 
at Anand for the 'enlargement of facilities of dairying in India. We are also 
awine that an Animal Nutrition Research Institute is going to be shortly 
e8~l;>pshed at Izatnagar. It is all well and good and I certainly cannot 
under estimate the value of scientific researches that are being done by these 
institutions today. But, Sir, all the nutrition research work and dairy and 
veterinary research work will not ensure an adequate supply of pure milk 
in the country if sufficient pastures or sufficient fodder are not available for 
the cattle. In spite of the e veterinary and nutrition researches, cattle in 
thousands are daily dyi. g of varous diseases cousequcnt upon starvation 
and an inadequate supply of fodder costing the poor peasant all that he 
HW,Isesses and badly aggravating the situation with regard to the rural 
indebtedness in the country. Is it any wonder then that pure milk is not 
su.fficiently available in the country today and the public htalth is at a low 
ebb? We are extremely grateful to His Excellency.. for the very noble desire 
he has expressed to issue good bulls to the villages to ensure a good breed of 
cattle aRA good supply of milk in the country and the Government has already 
made a"good effort in that direction. But, Sir, I am afraid, it will detract 
f&ID the usefulness of issuing such bulls if adequate facilities for grazing 
aiid feeding of their cattle are denied to the peasants. We were tokl the 
o~er day, when we were discussing the question oillie reduction of the gtazing 
tax, that the Provincial GoveI"DIqents . were entirely responsible ~or it. What-
8V,er the ~policyo£~.the . Provincial Gov:emments ... mig}lt be,. I &Ill ~~, l" 
8nWathetic gesture from the Centre will go a great way in 8haping the poliey 
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in the provinces in this direction. In my part of the country in A.aaam thill 
grazing tax has become a great burden on the already overb~ened 
ShoUlders of the poor ryo1iS and is standing in the way of an adequate supply 
&r pure milk. Sir, in the interests of such a vital problem as the nutrition 
of men and cattle it is high time that such handicaps were removed. 

The Honourable mover has already referred to the question of stopping 
the indiscriminate slaughter of milch cattle and I do not want to say any-
thing more about it. I would like to refer to one more question-the question 
of transport of milk and milk products. In this connection the Government 
can do immense good to the country by directing the railways to prescribe 
concession freights for milk and milk products and to provide carriages with 
cold storage equipment and other facilities. 

Sir, the Resolution is a very modest one. It simply asks the Gov~r{lment 
to take such measures, by progressive stages, as may be suitable to eniure 
a. cheap supply of milk and milk products to the people a.nd I do not think 
it is asking the Government too much, for, in the memorable words of 
His Excellency the Viceroy: 

.. No effort that can be made to ameliorate the conditions and 00 asHist in the solu, 
~on of this problem ca.n be too great". 

Sir, I most heartily support the Resolution. 
THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (Puujab: 

Non-Muhammadan): Sir, I rise to support the Resolution moved by my 
Honourable friend the Raja Sahib of Monghyr. Sir, the Honourable the 
Leader of the House has made certain observations which in my humble 
opinion are not quite in ordllr. 

THE HONOURABLE THE PRESIDENT: They are perfectly in order. 
THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB: They may be 

in order, but they are not based on facts. Sir, as far as the Punjab is coi1t~ed, 
from the information that I have, the Punjab produces about 40,000 maunds 
of ghee yearly. There was a tinle, some 20 or 25 years ago, when the rural 
population did not use ghee in appreciable quantities. But,ll8ir, since the last 
20 years, the rural population has begun to consume ghee and now the result 
is that the Punjab has to import from 10,000 to 15,000 maunds of ghee per 
year from other provinces. Sir, I might also mention that the price of ghee-
is generally regulated by the demand. The Army Department used to take 
about 28,000 mannds of ghee before rationing the army began, but 1'Jince 
rationing of the army began, they are using very much more ghee. Sir, in'Case 
Gwalior, Central India, and the United Provinces had not met the pqnjab 
demand, perhaps in the Punjab the price of ghee would have gone up to 
Rs. 2 per seer, that is, Re. 80 a maund. Then, Sir, my HonQurahle friend 
the Leader of the House has said that in case we want to bring the price of 
ghee down to Ii seers per rupee, the milk will have to sell at 30 '~ers to the 
rupee. There also, with due deference, I disagree, because the p!'ice of ghee 
last year was about three-quarters of a seer for the rupee; this year the' price 
ia about one seer t.o the rupee although there 'has been DO appreciable _go 
in the price til milk. Sir, during war time ~b the cIemaud of ghee for the 
army rose very high, India could not meet 'the demand at tile .!troy 
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Department, although it produces, as far &8 my information goes, about 5,00,000 
maunds of ghee per year. In order to meet the demand of the army in war 
time ghee was imported from Mesopotamia, Egypt, Turkey and Persia. Sir. 
it is Central India which nearly regulates the price of ghee, because Central 
India produces 1,00,000 maunds of ghee yearly and itself consumes very little. 
Sir, we are very grateful to our present Viceroy, His Excellency Lord 
Linlithgow, who has taken a right step in the matter of the improvement of 
milch cattle; thereby I think the yif'ld of milking cows will increase and that 
may tend to bring down the price of ghee. As far as the Punjab and the 
United Provinces are concerned, ghee is our staple food and an indispensable 
article of diet. To keep up the physical streugth of the people and particularly 
of the children and students it is essential that they should get an adequate 
supply of pure ghee. I think, Sir, in case Government interests itself in this 
matter seriously, they can playa good part in bringing down the price of ghee. 
In the Punjab in the shamlat deh villages the grazing areas have been reduced 
by colonisation of vast tracts of land. It is a question which vitally affects the 
health as well aA the strength of the people and I think that Government 
should see it~ way to accept the Resolution and I hope all Honourable Members 
will give it their full support. ' 

THE HONOURABLE RAJA SIR RAGHUNANDAN PRASAD SINGH: 
I h!J.ve just received a suggestion from Government--

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: Sir, I have 
suggested to my Honourable friend that if he is prepared to oInit the last 
portion, i.e., 

.. till a maximum rate of Ii seers in the rupee for such ghee and of 16 seers in the rupee 
for such milk iB reached at the end of Beven ye&rll ", 

'.iIJ," 
l am qtiite prepared to accept the Resolution, which will then read : 

.. ThiB Council recommends to the Governor General in Council to take such earl,. 
meeaures 88 may tie"suitable to ensure, by progreB8ive stages, a cheap supply of pure 
unadulterated gbee and milk to urban &le88 throughout BritiBh India;" 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN (West Punjab: 
Muhammadan): And rural areas. 

THE HONOURABLE KUNW.AR SIR JAGDISH PRASAD: That would 
un;ro~btedly be better. 

THE HONOURABLE RAJA SIR RAGHUNANDAN PRASAD SINGH: I 
accept the suggestion of the Government and am 'Prepared to del~te the words 
from" till a maximum rate" to the end, and to add the words "and rural" 
after "uW~"· 

THE HONOURABLE THE PRESIDENT : Resolution moved : , 
.. ThiB Council recommends to the Governor General in Council to take such early 

measUres 88 may be suitable to ensure, by progressive 8t&geI, a cheap supply of pUre 
unadulterated ghee and milk to urban and rural are&II tJmroghout 'BritiBh India. " 

The Motion was adopted. 



RESOLUTION RE POPULARISATION OF THE USE OF QUtiftNE 
AMONG THE MASSES. 

Tm: HONOURABLE KHAN BAHADUR DR. Sm NASARV ANJI 
.CHOKSY (Bombay: Nominated Non-Official): Sir, the Resolution that 
I have the honour to move reads thus : 

.. This Council reoomm~nds to the Governor General in Council to appoint a CommIttee of 
medical, financial and agricultural experts to devise a scheme for the manufacture in India of an 
efficient, cheap and safe remedy from the Cinchona bark for the treatment of malaria and to 
lIuggest ways and means for popularising its use among the ma.sses ". 

Sir, on more than one occasion during the course of the last four ye~us, 
I have invited the attention of this House by resolution, speeches and 
questions, to the deplorable condition of the population of this malaria-rid len 
country, who have no suitable remedy within their means to ward off the 
ravages of malarial fevers. It is intended by this Resolution to enable G,wern-
ment to attain a settled policy for the purpose-a policy that would go a 
great way to ameliorate the health of the masses and increase their working 
and earning capacity. It is true that last year, Government released over 
60,000 Ibs. of quinine from their surplus stock for free distribution in the 
provinces. But that indeed has been the sum total of recent progress in this 
direction. The budget for the current year has however provided for a grant of 
Rs. 10 lakhs to the Indian Research Fund Association. The amount to be 
devoted mainly to schemes connected with the prevention and cure of malaria. 
Colonel Sinton, Director, Malaria Survey of India, says that 100-200 millioDs 
suffer from malaria, but not more than one-tenth ever receive treatment. 

Malaria exacts such a heavy toll of life that one death out of every three 
in our public hospitals is due to this disease or its after effects. Periodic 
attacks affect their general health, leBSen production, resulting in poverty 
and thus they become easy prey to other infirmities with conseque!lt high 
mortality. India's annual economic lOBS from malaria has been computed at 
Rs. 33 crores by Colonel Chopra. Large amounts of money spent upon 
education are wasted as malaria-stricken children are incapable, either physi-
cally or mentally or both, of taking full advantage of the facilities afforded for 
instruction, says Colonel Sinton. Their retarded development is a serious 
obstacle to the 80cial and economic progress of the people and 80 to prosperity 
and increased national wealth. 

The late Sir Ronald RoBS said that malarial fever inflicts misery, retarda 
civilisation and is the principal and gigantic ally of barbarism. No"',.ud 
deserts, no savage races, no geographical difficulties have proved 80 inimical 
to civilisation as this disease. l' 

Such, Sir, in brief is the gravity of the problem facing India. These 
were the considerations that led me to move two years ago a Resolution in this 
House for associating an enquiry into the health conditions of thlf'People in 
conjunction with the then projected economic enquiry by experts. ~. "u 
then 388ured that Government had full sympathy with the Resolution and 
will bear in mind such· an enquiry when the economic enquiry would be tak3n 
in hand. .Today's Resolution however recommends investigation oft~e 
subject by three sets of experts for reasons that ~ shall now proceed to atate .... 
M56CS ( 211 ) 
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In the first place, medical t'xperls have to determine what product 

ef tJ:e cind;ona balk is likely to produce an efficient, cheap and safe remedy 
fer Ir alalia. It is 70 yeaIs since the cultivation of the cinchona plant was 
intwdu((d into India. Is it not all the more surprising that after the lapse of 
alnoEt thIEe-quaItEIs of a centmy we should still be groping in the dark for a 
rtn:£dy conbining the above requisites? True it is that in quinine we possess 
a slett an(hor of recognised value whose place has yet to be supplanted by 
another remEdy of equal (fficacy. Its prohibitive cost however places it 
beyond the r€ach of the poor. It was this consideration that led Government 
to introduce a cheaper product-the cinchona febrifuge which is nothing more 
than the residue left after extraction of quinine from the bark. Some of its 
comronents however have been found on investigation to possess distinct 
anti-malarial properties. It was placed upon the market as a cheaper ana 
more accessible remedy. There were however some drawbaclrs to its general 
use inasmuch as not being a standardised preparation its composition, and 
efIects gxeatly varied. Nor was it palatable; and therefore it did not find 
much favour with the masses. Subsequently in 1934, the Malaria Commis-
sion of the League of Nations suggested after due investigation a preparation 
DamEd totaquina as more likely to fulfil the above requisites. It appeared 
to be a half-way remedy between quinine and the febrifuge. It can be pre-
pared either by adding 25 per cent. of quinine to the cinchona residue or from 
the bal k of the two haIdier species of the cinchona plant, that unlike the quinine-
producing plant do not require certain optimum conditions for their growth. 
Totaquina has been found to be cheaper than quinine, as it costs about 
Rs. 13-8-0 per lb. against Rs. 18-8-0 for quinine. The retail price of the 
febrifuge varies between Rs. 10 and Rs. 12. Theile three products thus hold 
the fi~ld at present. It would be for the medical experts to determine how far 
the t-el~tive claims of the two comparatively cheaper products can be adjusted 
to th nu'ds and pmchasing capacity of the masses; or that another substitute 
could be made IJ.vailable. Sir, the help of the Medical Research Council of 
Great Eritain may perhaps be invoked to elucidate this subject as I believe it 
will thIOw considerable light upon it. It is an imperial problem afIecting not 
India alone but the British Dominions and Colonies as well. 

It is beyond the scope of this Resolution to refer to the newer synthetic 
rt'mrdies. However potent they may be their cost per treatment varying &8 
it does flOm Rs. 1-12-0 to Rs. 2-4-0 places them beyond the purchasing capacity 
of ~e masses. 

Secondly, fir, turning now to the role of the financial experts, it appears 
that. ceItain financial and commercial considerations involved in this question 
require . "Jpcidstion. The tussle for ultimate superiority lies between a 
atBndardi:ied febrifuge with or without the addition of quinine or totaquina. 
,[l:f:fOJD'er jf standardised as suggested is likely to cost more than at present. 
And if Governmt'nt sbould ultimately decide upon one or the other, there is 
f.l'fi probs bility of lowering of the price of quinioo through lesser demand. 
ThE'n 8f!'8in foreign· manufacturers would manufacture these products and thus 
enter into competition with locally made products. Or a new cheap synthetlic 
remedy may be discovered. Or again, India may not be able to produce the 
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requisite quantity of the bark needed for the manufacture of totaquina as it is 
said that it takes sometimes 10 years. These weighty factors have thlill ~be 
cOnsidered before final determination of the drug can be made. "It is not a 
question of what is the drug procurable, but of what drug will give the great~t 
benefit to the greatest number for the money available". In this connection, 
I would suggest that if the cost of the drug thus selected were to be found to be 
greater than what the masses could afford, it should be so reduced as to plac~ 
it within their reach and the difference debited to the Department of Public 
Health as a preventive measure. 

Thirdly, Sir, without adequate research by a body like the Imperial 
Council of Agricultural Research, there can be no progress. It will be for that 
institution to investigate improvement in the present methods of propagation 
of the quinine-producing plant and its congeners in other parts of India. The 
hardier varieties may possibly be grown at other places. India is such a vast 
country with such a great variety of climates that it should not be difficult to 
discover those moXe suitable for the cultivation of the latter and (loS well to 
determine the shortest period after planting when the bark would be ready for 
use. Deterioration of the bark by storage for long periods also requires investi-
gation. The Council would further undertake technological research into the 
methods of cultivation, suitability of the soil, its analysis, etc., and thus place 
India in the fore-front of this investigation. 

Such are some of the factors complicating this vital question. It is only 
by the conjoint efforts of a Committee as suggested that Government would bp. 
able to lay down their policy for alleviating this chronic infirmity of the ~s 
of India. It is in this connection that the grant of Rs. 10 lakhs provided this 
year will be of great use. 

Lastly, Sir, there is the question of popularising the use of the approved. 
remedy. J have been told that the masses have a rooted repugnance to 
quinine. That is surely due to ignorance and prejudice combined \\lit1t the 
absence of suitable propaganda. The effort hitherto made to introduce pice 
packets of quinine at post offices, etc., has not been a success. And Govern-
ment did not approve of the tubes treatment tablets as suggested by Sir John 
Megaw, late Director General of the In~ian Medical Service. Nothing short of 
a wide and extensive propaganda and even actual demonstration of treatm.ent 
and making the remedy available at each village shop would be able to over-
come the apathy and reluctance among the masses. 

Sir, may I, before I conclude, quote one pregnant paragraphbearing'UpQn 
this subject from the Report of the Royal Commission on Agriculture in 
India: 

" Of all the diseases of India. malaria is the most widespread and its effects on the ~ffidency 
of the rurai community are disastrous. The principal prophylactic in the treatme\ll/ ofthis disease 
is qtrinlne and cinchona febrifuges and not the lealli. of GoveJ:Dment:s ~pon$i!Ji1i.ies.w lihe 
COIlQ-. 01 of mala~iais connected .With i.tspolicy in're,gard to the ma.n~facture of this dl"l!¥, .At 
~ftt all the cmchona plantatIons with one exceptIon and the factones for the ltIa..'"lofa~", of 
quinine iii'eciw.ned by the Provincial Governments .of·Sengal and ¥adraa. 'Jf,tb,.,cllle~tiDn·of 
lJ1alaria iii to, be seriously tackled we are strongly of opinion ~at tbe develop.D1w.t of ~l,n~a 
Q1lTtivationm al1pivvinee,s whiclleorttain '&TeaA'svitahle for its growth, the man~actu .. of 
quinine alld the ,~~1!r9l,Qf,its liietribg,tibn, 811.fa,r !'II'the priee witbia'lndia; ia,«Incerned ebObJd:te 
taken over by ,he Government of India. In view of the all-IDdiaiJuportanee of the q .... D 
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It .80t one that should be left to Local Governments, hOweYer efficiently they may in the put 
have carried out their obligations in the matter. In view of the great importance of extending 
einchona cultivation and cheapening quinine, we consider that much more scientific investigation 
i. called for than has been undertaken in the past". 

No bett.er support for this Resolution can be forthcoming than the above. 
It puts in a nutshell the theme I have elaborated and points the way to the 
elucidation of a policy subsequent upon further scientific investigation. 

May I hope, Sir, that the facts I have placed before the House will convince 
it of the great urgency of this problem and tlIe Resolution will receive the 
support of the Honourable the Leader of the House 1 

Sir, I move. 
THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Education, Health 

and Lands Member): Sir, I think we are all very grateful to the Honourable 
Sir Nasarvanji Choksy for bringing this very important qUilstion of the. efiect8 
of malaria on the health of the Indian people before this House. AB he has 
already stated during the course of his speech, he raised this question three 
years ago. Many of us know from personal experience the havoc that 
malaria causes among the people of India. The Honourable Member has in 
the course of his speech made certain suggestions as to how his object can be 
achieved. While I have every sympathy with many of his proposals, I hope 
I will be able to convince him before I sit down that the particular suggestion 
he has made is not perhaps the most effective. He has suggested the appoint-
ment of a committee. Well, Sir, I do not think that the committee would be 
able to add very much to our knowledge or would be able to suggest means 
about which we are ignorant at present. The main problem here is that at 
present we are not able to produce quinine at a price which the people can 
aflord.. That is really the crux of the problem. My Honourable friend has 
exp1a~ed to the House that apart from quinine there are two other remedies, 
all derived from the cinchona bark which have been proved by experiment 
and investigation to be efficacious in dealing with malariA. They 
are cinchona febrifuge which the Honourable Sir Nasarvanji Choksy has 
already described. It is the residue left after quinine has been extracted 
from the cinchona bark. Then there is the standardised form of this febrifuge 
which is now called totaquina. I need not trouble the House about the for-
mula which applies to totaquina. The formula has been worked out by the 
HW~h Sec~ion of .the Lea~e of Nations and it is now ~ecognised ~~ a very 
pO~nt specific agamst malarm. But as the Honourable Sll" Nasarvan)l Choksy 
has already informed the House, even the price of totaquina, which is, I think, 
just a few rupees less than that of quinine-it is Rs. 13 as against Rs. 18 for 
quinine-even that is high. Now, Honourable Members may like to know 
as to hOl'-:·.the Government of India have dealt with this difficult problem . 

. Jt has had a somewhat chequered history. The Honourable Member has 
, .m.oned ~ recommendations of the Agricultural Commission. The reco~
.. -mendation made by that Commission was that the production, laying ,dQ~ 
" th~. ,price . ~nd ,the manufa:cture of quinine should be made a central subject. 
~ J~t,pQiDt,~aa Iil~¢i~tedand it wasfoluiddifti~t ~.~ put th~t~!p-
1" 1l\eIIdation· for,two-\~partly because of! oert&i!L 'objeetions: that. ,wire 
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raised by a certain Local Government which was intimately concerned 
with the production and inanufacture of quinine and.partly because a very 
considerable sum would have had to be spent before Government could acquire 
the provincial plantations and the provincial factories. For these reasons this 

idea of making the whole thing Central was given up. But we 
1 P.M. have been examining recently as to whether it is possible 

to reduce the commercial price of the production of quinine. 
These inquiries are still incomplete. We are not yet in a position to say whether 
it will be possible to produce quinine in India at a price which the people 
in their present economic condition would be able to pay. I am also prepared 
to investigate the question whether the particular types of trees from which 
the alkaloids are derived, from which totaquina is prepared, cannot be more 
extensively planted. I would merely say that we are prepared to investig~te 
this. I do not know what the results of our investigation will be, but I qmte 
realise that this is an extremely important question. Here is a large population 
which is afflicted with malaria. We know that synthetic productions are so 
expensive, as has been explained by Sir Nasarvanji Choksy, that it is not 
possible for the common people to utilise them. We find that the present 
prices of the other two specifics mentioned, cinchona febrif.uge and totaquina 
are also high. We have therefore to see whether it is possible in India, with 
our climatic conditions and other factors, soil and temperature and so on, to 
produce quinine or these other substances at a lower cost than at present. 
Another suggestion made by my Honourable friend was that we might utilise 
the, services of the Medical Research Council in England. I understand from 
my expert advisers that the whole question as to the uses that can be made of 

, cinchona bark have been so thoroughly investigated that perhaps that sugges-
tion will not throw any further light on the problem. I hope that what I 
have said will convince my Honourable friend that we are fully alive to the 
urgency and importance of the question. I hope that my Honourable friend 
will not consider it necessary to preBS his Resolution to a division. 

THE HONOURABLE THE PRESIDENT : Do you wish to press your 
Resolution , 

THE HONOURABLE DR. Sm NASARV ANJI CHOKSY: No, Sir. 
The Resolution was, by leave of the Council, withdrawn. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Amend-
ment of Section 406). 

THE HONOURABLE MR. V. V. KALIKAR (Central Provinces: General): 
Sir, I move: 

.. That the Bill further to amend the Code of Criminal Procedure, 1898, as pused 
: Ity the Legia1aUve A.rembly, be taken into ooDaideration." 

I should, h"ke to give to the House a short history of this Bill. This Bill 
, seeks to eliirllnate '" proviso to section 406 of the Crimiilal Procedure Code, 
. whicbruns : ' , 
:":', .. AnY.pelllOn who has been9~~~d'under section 108 to give security for keeping 
~ ~he peace or for good beh8.'rioUrDiay appeal against such 'order, if made by aPres~deuc! 
{tJ&gistrate to the Higli~, if m&de byll.nj.'Oiher MagistrBte, to the Court of Session' . 
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This is the normal rule. but there is a proviso which says : 

" Provided tha.t the Local Government ma.y by notification iii. the local official Gaze~ 
direct that in any district specified in the notification appeals from such orders made 
by a Magistrate other than a District Magistrate or Presidency Magistrate shall lie to 
the District Magistrate and not to the Court of Session" . 

This Bill relates to the elimination of this proviso. Before 1923, appealt' 
IUlder sections 107, lOB, 109 and no lay to the district magistrate. But when 
the Criminal Procedure Code was recast in 1923, the rule was laid down that 
appeals from orders passed under these sections should lie to the sessions judge 
and not to the district magistrate. Sir, section 107 relates to the taking of 
security for keeping the peace, section lOB to taking of security for good 
behaviour, section 109 to taking of security for good behaviour from vagrants 
and suspected persons, and section 110 to taking of security for good behaviour 
from habitual offenders. As I have said befor{'., after the recasting of the 
Criminal Procedure Code in 1923, appeals under these sections are made to lie 
to the sessions judge and not to the district magistrate. Only it was laid 
down by this proviso that if the Local Government thought it necessary they 
could by notification direct appeals to be decided by the district magistrate. 
If my information is correct, only in four provinces, the Punjab, Burma, North 
West Frontier and a part of Bihar and Orissa, are these appeals so decided by 
the district magistrate and do not go to the sessions judge. I do not know 
why the Punjab or Burma should be put on a diilerent level from other 
provinces. Wh<ln the Act was recast in 1923, all of us connected with the 
profession of law felt glad that these appeals would in future go to the sessions 
judge and flot to the district magistrate. But when immediately a notifica-
tion was issued in the Punjab after the passing of the amended Act in 1923, 
directing that these appeals should go to the district nui.gistrRte and not to 
the sessions judge we thought that there was something abnormal in the 
Punjab. But, Sir, frem the debate that took place in the other House on this 
Bill and tht support that this Bill received in that House, I infer that there is 
nothing abnormal in the Punjab. The Punjab ig not more criminal t~n 
other provinces. 

THE HONOURABLE RAH..GHAZANFAR ALI KHAN (W~st Punjab: 
Muhammadan): It is less. 

THE HONOURABLE MR. P. N. SAPRU: It is more. 
THE HONOURABLE MR. V. V. KALlKAR: I cannot agree with my friend 

Mr. Sapru, but I am very glad to endOlse the view of my Honourable·friend 
Raja Ghazanfar Ali Khan. 

Also, Sir, from my acquaintances with friends who come from the Punjab 
I do not get any information as would lead me to believe that there is somethiag 
abnormal in the Punjab so that these summary po:wersshould be exercised there 
and the ordinary rule. of law. shoald not be.brought into practice. Sir, intl:ris 
picture, I shall explain as briefly as possible the part that is played ..by ·the 
c;tistrict magistrate. Sir, 1. think those who have to do with the Bar w;i.U know 
how.these cases.come 'up before oouits. My experience. at the Nagpur .Bar fpr 
about to years has . confUmed me in Ii.ly view that m these ,cue.sthe accuae4. ,do 
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not get fair and impartial justice. The procedure is-and it is alWays 
followed or followed in most cases-that the police constable or the h* 
constable reports about some persons to the sub-inspector of police and the 
sub-inspector of police reports to the district superintendent of police and in 
some cases the district superintendent of police in consultation with the district 
magistrate asks the police to file a chalan in a certain court, and these chalans 
are filed in the courts of sub-divisional magistrates, and in those trials, which 
more or less are of a summary nature, orders are passed. So naturally, Sir, 
the district magistrates have to take some interest in that matter. I do not 
mean to say that in all cases he does take an interest, but in some cases he is 
naturally consulted and therefore according to his order the cases are filed and 
judgments are given by the subordinate magistrates who are subordinate to tl,le 
district magistrate. My point is, that in this picture the district magistrate 
comes as a prosecutor as well as a judge. It is against the elementary principle 
of British jurisprudence that a prosecutor and a judge should be the same man. 
If, Sir, it is intended to create more confidence in the administration of justice, 
it is better that these two functions should be separated. We, Sir, in India have 
been agitating since the inception of the Indian National Congress about the 
separation of judicial from executive functions. There art' no two views on this 
point and in almost all the provinces resolutions to this effect have been carried 
in the local Councils. In introducing this Bill the sponsor of the Bill in the 
Lower House has made an attempt to take a step in that direction and to achieve 
the object of Severance of judicial functions from executive functions in a partial 
way. From that point of view alBo, I submit that this Bi1lshould be accepted. 
If the normal rule of law is followed, in other provinces, for instance, Bengal, 
Madras, the Central Provinces and Bombay, I do not see any reason why in the 
Punjab alone or in Burma this provision should be followed and an appeal 
should lie to the District Magistrate. Sir, in all these cases, a suspicion always 
lurks in the mind of the accused that he will not get proper justice from the 
hands of district magistrates to whom the appeal lies in such cases. I do not 
mean to say, nor is it my intention to say, that all the district magistrates are 
not impartial. I know of cases in some parts of my province, the Central 
Provinces and Berar, where district magistrates were equally impartial .~ 
sessions judges. But my point is, that it is not only that· you ought to be 
impartial, but the accused must have the consciousness that he will get impartial 
justice. Justice ought to be above suspicion as Calsar's wife. If this 
provision is not eliminated, then the accused in these cases have ground, and 
l:e&l ground, .to think that when these oases come up before courts after 
eonsultation with the district magistrate they would not get fair justice in appelll 
if the appeal lies to the district magistrate. The proceedings that takt' place in 
a sub-divisional magistrate's court in these cases, as I said, are of a 8ummat'y 
nature. Even hearB8.Y evidence of hischamcter is admitted. Now, my point 
is that the LegislaturE' in 1923 decided that the sessions judge is more competeat 
to bring to bear a judicial mind in sifting evidence in these cases and is capable 
of meting ouJ; fair and impartial justiee. If that is 80, I am rf'-811y surprised to 
find that the Punjab should be singled out. In the Punjab no sooner was the 
Act passed, than a notification was issued that all these appeals -should go to 
the ·dis~ Dl8gistrate. AmI W understand that in the Pulljab thel'e are no 
... iol;l.s judges or additiooal ~8 judges competent to :try theseappea.1s 1 
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From my information, I infer that in ordinary cases in the Punjab the appeals 
from first class magistrates always go to sessions judges. Then, Sir, if ordinary 
appeals from first class magistrates can be fairly decided by sessions judges, 
why should exception be made in cases of this kind! Are the sessions judges 
incompetent or the district magistrates more competent to decide these appeals 
in the Punjab? Sir, it is an anamolous position and I cannot understand why 
this distinction is made. The Legislature has given the right to the accused 
to file an appeal and make that appeal effective. So, if you want an accused 
person to go in appeal if he be in the right, then let that right be used effectively. 
It is no use giving the right of appeal with one hand and taking it away with the 
other. It is not my desire to cast any aspersions on district magistrates but 
I take my stand on the elementary principle of British jurisprudence that 
a prosecutor and a judge should not be the same. I, therefore, Sir, recommend 
that this Bill be accepted. 

The Council then adjourned for Lunch till Three of the Clock. 

The Council re-assembled after Lunch at Three of the Clock, the Honour-
able the President in the Chair. 

THE HONOURABLE MR. M. G. HALLETT (Home Secretary) : Sir, I oppose 
this Motion. As was explained by the Honourable the Home Member in the 
Assembly, although Government did not challenge a division on thethini 

reading of this Bill, yet he regarded the Bill as undesirable, 
3 P.M. if not objectionable. The Honourable mover of this Motion 

has referred briefly to the earlier history of this section. I 
may somewhat elaborate his description and may tell the House that when the 
amendment of the Criminal Procedure Code was under consideration in the 
year 1922-23, the whole question was examined by a committee sitting under 
the presidency of the then Law Member, Sir George Lowndes. It was intended 
to extend this section so as to give some right of appeal in these security cases. 
Actually, when the Bill was before the Assembly, this section was extended 
still further to give a right of appeal in practically all such cases and it also provi-
ded that the right of appeal should in all eases lie to the sessions judge; that 
is to say, the proviso to this section had not been inserted. Government at 
that time thought that this section as it stood, providing an appeal only to the 
sessions judge, was undesirable, and therefore, in the Council of State, they 
moved an amendment to include in the section the proviso which the Honour-
able mover now desires to repeal. That proposal was carried by, I think, 22 
votes to nine. I trust this present Council of State will reaffirm the decision 
of the Council of State that passed this amendment and will allow this proviso 
to continue as part of section 406 of the Criminal Procedure Code. That, 
briefly, is the history ofthis section. The proviso merely gives power to Local 
Governments in certain cases to say that the appeal shall lie not to the sessions 
judge but to the district magistrate. Actually, as the Honourable mover luis 
stated, only some Local Governments have made use of that power. It has 
heen done in the Punjab, it has been done in the North-West Frontier provinCe, 
it hae been done in Burma and it has been done also in the Chota Nagpur 
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Division of Bihar. It is also, I believe, the practice in the Chief Commissioner'. 
Province of Delhi. When the Punjab Government considered this question 
in 1923, the! collBulte? the ~gh Court ?n the point an~ the High Court fully 
agreed that It was desirable ill that proVInce for appeals ill these cases to lie to 
district magistrates. 

THE HONOURABLE MR. P. N. SAPRU: Was the High Court unanimous 1 
THE HONOURABLE MR. M. G. HALLETT: I will read the Honourable 

Member the letter of the High Court. This is a letter from the Registrar of 
the High Court in November, 1923: 

.. In reply to your letter on the subject of the hearing of security appeals under section 
406 of the Criminal Procedure Code, I am directed to say that the matter was considered 
by the Judges in their meeting held on 2nd November, 1923, and they resolved to recommend 
that a notification should be issued under section 406, Criminal Procedure COO6, empower-
ing all district magistrates in the province to dispose of security appeals under that section 
on the distinct understanding that such appeals are heard by the district magistratet 
themselves and not by additional district magistrates ". 

There is no doubt in my mind, from that letter,that that was the unanimous 
opinion of the meeting of the Judges of the High Court of Lahore. I do not 
know exactly what happened in other provinces-whether the High Courts 
were consulted or not-but presumably they were, as the matter afiects the work 
of their subordinate courts, and it was probably after consulting their High 
Courts that the Provinces of Bihar and Burma gave these powers to district 
magistrates. 

The advantages of giving these powers to district magistrates are, I 
think, threefold. Possibly there are four advantages. One thing is-and 
this point was stressed when this amendment was proposed in the Council of 
State in 1923-that it involves a saving of expenditure. That is an important 
point in most of the provinces because they are most of them faced with 
almost deficit budgets. I do not wish however to lay too much stress on this 
point. The actual extra expenditure that would be incurred if these appeals 
went to sessions judges would not be very great. I have got figures here 
showing the total number of appeals. In the Punjab, where they are 
numerous, the transfer of these appeals to sessions judges would necessitate 
the employment of at least one additional sessions judge in the province, 
involving expenditure of roughly Rs. 18,000. Rs. 18,000 is not a very large 
sum, but most of these provinces have got to husband their resources and they 
have to consider carefully every proposal of this kind and its financial implica-
tions. There is another point I would like to make at this stage, and that is, 
that though the only provinces in which action has been taken under this 
proviso to this section are the Punjab, Burma, Bihar and the North-West 
Frontier Province, yet in those provinces there has been no complaint what-
ever about the action taken by Government in issuing that notification. 
The matter has never been raised in any Legislative Council BO far as I know 
and I have tried to look into that question. The Legislative Council of the 
Punjab eould easily have raised the matter either by means of a resolution 
asking Government to withdraw the notification or by raising the point when 
they were diacUBBing the budget, or on BOme other occasion. In Bihar the 
question has Dever been raised. and I do not think it has ever been raised in 
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B1ll'ina. Also I learn from a letter I got from the Punjab Government the 
rlJ.atter has not even been raised in the presS. That shows that there is DO 
very strong feeling in the matter, and it is after all a matter which should be 
decided by the province itself. There is no reason why we should inte~ 
and take away a power which has been exercised with due discrimination and 
discretion and say to these provinces, "Though yo'u find it useful to exercise 
that power, you must not use it in future". That seems to me to be entirely 
wrong. 

As I have said, one of the advantages in this procedure is a certain amount 
of saving of expenditure. A second one is that in nearly all provinces, and 
particularly in the Punjab the district and sessions courts are very much 
overburdened with work. There is constant complaint that district and 
llessions judges have to devote too much time to criminal work and cannot 
devote enough time to civil work. There are some observations made on this 
point during the discussion in the Assembly by a non-official Member which I 
think are fairly relevant to this point. What the Honourable Member said 
was: 

" Sir, I hold no brief for the Punjab Government, but as a practising lawyer in Lahore 
.1\ I oa.n 8&y is that in 1923-24 when this notifioation was issued the congestion of work ia 
the Hi~h Court and in the District Judges' Courts was so colossal that Government were 
oompelled to iSBul'! this notification. Civil cases in tho High Court were four years in 
arrears, and cases in the districts were two years in arrears. At the present moment there 
has been some improvement, but the congestion is still great, and if these 4,000 or 6,000 
ariminal cases are tagged on to the sessions judges' files, the congestion will be infinitely 
greater ". 
That I think is an' argument of some practical importance, that it is 
desirable to relieve the sessions courts of work which is not really very important 
especially when you can get it done with equal efficiency and equal 
justice by some other agency. 

The third point I would make is that this arrangement which is in force 
in these provinces conduces to the convenience of the parties. That is 
certainly the case in Bihar. There, as I have said, the notification onlya:IIects 
the five districts of the Chota Nagpur Division. In those five districts there is 
a Judicial Commissioner and one sessions judge. That means that if a person 
from whom seourity has been demanded under any of tfiese sections wants to 
appeal, he has the inconvenience and expense of having to go 0:II to a district 
which may be 100 or 200 miles away. I am sure the people of Chota Nagpur 
would be only too glad to have their cases disposed of by the local Court 
of the district magistrate and thereby save both time and expense. ' 

Those seem to me to be the advantages of this procedure and those are 
the arguments which have inlluenced Local Governments in iB8UWg this 
notification. 

I now deal with the objections which have been very moderately pUt 
forwa.rd by the HonoUl'able mover of the Motion. I am grateful to hiih for 
admitting that the charge against the district magistrates of Dot being 
impartial is one which is not really justified. He argued however that an 
apprehelasion exists in the mind of a person from whom security'is demanded .t the Court .ho i8 he&i'Ulg hi8 appeal is not impa.rtiaL That is an argument 
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which is frequently put forward in criminal courts when' a petition is' being 
oonsidered for the transfer of the case. But, Sir, on one point I disagree with 
him. He contended, and the contention is often made, that the objections to 
a district magistrate hearing these appeals is that he is both a prosecutor and 
the appellate court. I think he referred to the fact that he had practised for 
about 10 years at the Bar. I can claim to have practised for about 10 ye81'8 
as a district magistrate and to have seen a good deal of security cases in various 
districts in which I have carried out those duties, and I can ~ay truly, and 
I think those in this House who have also held the post of district magistrate 
will agree with me, that actually in the institution of these cases the distriot 
magistrate does practically nothing. It may oocasionally happen that the 
district magistrate when he is going round his district may find that in a 
particular area orime has increased and may suggest to the police the 
desirability of instituting section 110 proceedings. But having done that he 
leaves it entirely to the police to draw up the proceedings and to deoide whether 
any particular person shall be proceeded against under this section. In cases 
under section 107 it is very seldom that the district magistrate personally 
interferes and in cases involving a breach of the peace the proceedings under 
this section are generally drawn up by one of his subordinate magistrates on 
their own motion. So that argument falls to the ground. That certainly has 
been my experience. I have never told the police to run a case against a 
particular person. Occasionally possibly proceedings have been shown to 
me informally, but if I knew I might have to hear that appeal I certainly would 
not have expressed a definite opinion on the matter, and I think that is the 
attitude of most district magistrates invested with these powers. 

That I think is the main argument in favour of this Bill, apart from the 
academic argument of the necessity and desirability of a separation of judicial 
from executive functions. But, Sir, I look at this question from the practical 
point of view, from the point of view of the convenience of Government, from 
the point of view of the convenienoe of the parties, from the point of view of 
the expenditure involved, and I think that, looking at it from all these pointe 
of view, in those provinces where this notification has been issued by the 
Local Governmente it is a suitable notification. 

I do not think I need say anything more. As I say, this section was put 
in by the Council of State. It has been used by a few Governments without 
the least objection from any of the local people and certainly, in one case, with 
the full support of the local High Court. If there is any grievance surely we 
can leave it to the local Councils concerned to raise the point. Mter all, 
there is nothing mandatory about this section. It is simply permissive, and 
I submit that the Governments which have used this section have done 80 
with due discretion. I trust therefore this House will support me onre again 
and will defeat this Motion by a large majority, as in the year 1923 when they 
carried this amendment. 

Sir, I oppose~ 

. THE HONOUiUBL~ m. P. N. sAPRu (United Provinces Sonthei'D. : 
Non-MUhammadan): Sir, the niH which flas been introduced by the li'onour.:. 
able Mr. Kalikar seeks to elimina'fu a proviltO to section 406 of the . Cod~ of 
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Criminal Procedure. Now the present. position is that Local Governments 
oan direct an appeal under this section to be heard by a district magistrate. 
There is, as the Honourable Mr. Hallett said, an academic principle certainly 
involved in this Bill. But that academic principle, if I may say so, is of far-
reaching importance. ·1 think, Sir, it is not enough that justice is done. It is 
also necessary that the accused and the public should feel that proper justice 
is being done. Why do we allow transfer of cases 1 Why do we give the 
High Courts power to transfer cases 1 I am perfectly certain that most of the 
transfer applications are frivolous. That is one's experience; the allegations 
in most of the transfer applications are groundless. But the law has given 
power to High Courts in order that there may be no apprehension whatever 
in the minds of the accused and the public that justice is not being done. 
Justice, Sir, like Cresar's wife should be above suspicion. That is one of the 
basil} principles of British jurisprudence and I think, Sir, we are quite justified 
in saying that that principle should be followed in the Provinces of Bihar, the 
Punjab and Burma. 

Now, Sir, it is said that district magistrates do not take any particular 
interest in these proceedings, that these proceedings are not initiated by district 
magistrates. That is perfectly true, Sir. I have a great deal of n>.spect for 
district magistrates ; but I also believe in the unconscious or subconscious 
mind. When one has been an executive officer for a long time one acquires 
a certain bias and one's experience is that executive officers are not-I am 
speaking with all respect to executive officers-one's experience is that 
executive officers are not proper persons for dealing with judicial matters, 
Sir, a sessions judge has had a considerably larger experience of judicial 
matters; he can take a lawyer's point of view and therefore it is right that 
the power should be vested in sessions judges. Then, Sir, the point is that a 
district magistrate should not be placed in the invidious position of being the 
prosecutor and the judge at the same time. He may not actually be the 
prosecutor, but in the public mind he is associated with being the prosecutor. 
Now, Sir, there were some reasons given by the Honourable Mr. Hallett as to 
why this proviso could not be accepted. One reason that he gave was that if 
this proviso was accepted it would involve the Punjab Administration and the 
other Administrations in some expenditure. Now, Sir, what will be the 
expenditure incurred 1 Rs. 18,000 in the Punjab. Well, Sir, if we can have 
the Lee concessions at this tj.m.e of economic distress, I do not see any reason 
why we should grudge this small sum ofRs. 18,000 for a salutary judicial reform, 
for a judicial reform which will help to purify our system of administration. 
Then, Sir, it was said that in the Punjab, Burma and the North-West Frontier 
Province there is no demand that there should be this reform and that no 
resolution that a change of this character should be made in the Code of Cri-
minal Procedure has been moved in the local Legislature. Well, Sir, the 
Code of Criminal Procedure is an All-India Code. How could the local 
Legislature recommend that the Code of Criminal Procedure should be ~ended , 
It would certainly have been beyond the provinCe of the local Legislature 
of the Punjab to move for an amendment. 



THEHONO~ MR. M. G. HALtETT: Sir, the local Legisla~ 
could amend the Crumnal Procedure Code with the sanction of the Govemor 
General in Council. 

THE HONOURABLE MR. P. N. SAPRU: The proviso, or the amendment 
to this proviso, was moved by a Punjab Member and I am certainly entitled 
to infer from that that the Punjab Member who represents a large consti-
tuency has public opinion behind him. In any case, Sir, the question of the 
separation of judicial and executive functiollB has formed one of the main planks 
in the platform of Indian political parties; legal circles have always been of the 
opinion that the judicial and executive functions should be separated and I 
think, Sir, that it is not correct to say that public opinion in the Punjab does 
not favour this change. I do not know, Sir, what public opinion is ; if public 
opinion means the opinion of papers like the Tribune certainly public opinion 
favours this change ; but if public opinion means opinions which' district 
officers can gather from their sycophants and from those who flock to them. 
in the morning to salaam them, then of course public opinion is against this 
measure, Then, Sir, it was said by the Honourable Mr. Hallett that district 
and sessions judges are very much overworked. I know that our judicial 
officers are very much overworked; in our own province, our judicial officers 
have got to work long hours and I have got a very great deal of sympathy 
with them; they are a hard worked class. But, Sir, would my friend, th, 
Honourable Mr. Hallett, say that district magistrates are not overworked' 
Sir. I thought-· ; • 

THE HONOURABLE MR. M. G. HALLETT: Sessions judges unfortunately 
very often get into arrears with their work ; district magistrates do not get 
into arrears with their work. 

THE HONOURABLE MR. P. N. SAPRU: I have not the statistics before 
me, but I thought that one of the duties of a district magistrate was to 
get himself in touch with the public of his district ; he has go~ to see many 
people ; he has got to take interest in the local activities of the district over 
which he is presiding. If he is a good district magistrate he must take some 
interest in the social services of the district also, so that, Sir, in that way, he is 
very much overworked and if we gave him some relief in this dire~n, ~ 
would be able to take some more interest in these beneficent activities of the 
district. Therefore, Sir, as one who wants our district magistrates to tab 
some more interest in nation-building activitiee, I would favour this change. 
Then, Sir, it was said by the Honourable Mr. Hallett that this arrangement 
conduces to the convenience of the parties. He pointed out that in Bihar 
five districts would be a:ffected~istricts in the Chota Nagpur Division. If 
you push this argument to its logical conclusion then why not have a separate 
High Court for these five districts? Why not have a High Court for each 
district beca.use it is oertainly inconvenient for a. man living, say, in D~ 
Dun to go to .Allahabad. Dehra Dun is about 500 miles from .Allahabad and 
it would be more convenient if the district magistrate of Debra Dun. were 
converted into a High Court Judge. If you push that argument to itIs 
Jogica.l-
M56CS I' 
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, ~ . THE H9NOVRABLE SIR DA VIQ r>EV ADQ~S (~omin~ted : Indian Chris-
.. tui.ns): . '!'he Bar would be very please4 to have .& High Court m everyto~r 

THE HONOURABLE MR. P. N. SAPRU: I do not know. The Debra Dun 
Bar might be pleased, but certainly the Allah,abad Bar would not. If you push 
this argument to its logical conclusion, it comes to this, that you must give the 
accuSed really no right of appeal at alL An appeal means going to a district 
or town which is n~t your own ; the appellate court is sometimes situate in ~ 
place far removed from the place where you are .living. If you were to consult~ 
Sir, the parties, they would certainly prefer to be ti·iild by sessions judges and 
the reason for that is obvious. If I were an accused I would like my case to be 
tried by the. most competent and the most impartial agency that I could 
think of. Certainly as the accused, I would consider a sessions judge who 
has had judicial experience to be more impartial and to be more competent 
than a district magistrate. I mean no re:fl.ection on our district magistrates, 
but after all a district magistrate is not a judicial officer; his training is not 
judicial; his training is executive, and I would like, if I were an accused, to have 
my case tried by an officer who has a judicial bent of mind, whose mind is not 
saturated with certain executive ideas. 

Therefore, Sir, I think if we analyse the argument advanced by Mr. Hallett 
there is in fact no force in it. Then, Sir, we have in our province-I do not 
know the exact position in the Punjab-we have in our province assistant sessions 
jud~s. Now, theRe assistant sessions judges are also subordinate judges~ 
They do civil work and they do criminal work and they do it quite well. Now, 
why canno~ this power be vested in these assistant sessions judges 1 If the 
sessions judges are overworked, why not utilise the services of our Provincial 
Service men-the new nomenclature for subordinate judges in our province 
is civil. Why not utilise the services of these civil judges for this kind of work 1 
I think, Sir, the greatest contribution which· Britain has made to the progress 
of this country is the establishment of the rule of law and I 
think, Sir, this question of the separation of judicial and executive 
functions raises a fundamental question of principle which we cannot dismiss 
as academic. Sir, one's experience is that there is a tendency in this country 
to support the police, right or wrong. I am quite prepared to recognise, 
Sir, rth'a~ there has been an improvement in the quality of the police force' 
during the last 15 or 16 years. But, Sir, we have had case~ in which police 
officers have been commented upon by the High Court and no action has been 
taken by Government against them. Sometimes there has been scathing 
condemnation of them by the High Court and nothing has been done by the 
Local Government. And the reason for that is obvious. The reason for that 
is that in the political circumstances which exist in this country the tendency 
to support the police whether the police is right or wrong is very natural and 
that being so the police very often feel that they arc the masters of the 
situation. In England the police look upon themselves as the servants of the 
people. Here the police have a different opinion of themselves. In 
England the policeman is respected and he is liked ; he is very often the best; 
friend of the poor and the oppressed. Well, Sir, here he is unfortunately very 
often the oppressor of the poor and the oppressed. Well, that is one's. 
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experience of the police force in this OOllIltryaitd Ithitik; Sir, that 80metimes 
great zulum is done under these security sections. A man is inconvenient tQ 
the district authorities 'for 'sonie reason or other and they cannot find any 
definite charge against 'him, then a charge is brought under sections 109 and 
110, aildit is easy tohave'evidence in this country. Your can ha.ve any 
number of witnesses to support any complaint that you file. Witnesses can 
be hired unfortunately in this country and sometimes we have convictions 
which are not really justified by the evidence on the records. Therefore, Sir, 
it is necessary that -these appellate powers under these sections should be 
exercised by experienced men, by men who have a judicial habit of mind and 
whom the public trusts. For these reasons, Sir, I support this Bill and I would 
ask this House to revise its earlier view in the light of the experience that this 
House has gained during the last 10 or 15 years. Very soon, Sir, we shall have 
some sort of autonomous administrations in the provinces and I think.it lwould 
encourage these semi-autonomous Governments if this House were to temove 
a blot from the Code of Criminal Procedure. 

With these words, Sir, I support the Bill. 
THE HONOURABLE NAwAB MALIK SIR MOHAMMAD HAYAT KHAN 

NOON (Punjab: Nominated Non-Official): Sir, the object of the proposed 
amendment in the existing law is to take the appellate powers of the distriet 
magistrates which they exercise under the security section of the Criminal 
Procedure Code in certain provinces in India. Of those provinces, as~:as 
this work is concerned, the Punjab is the most important~ Now, I have been 
magistrate and again district magistrate in the Punjab for a number of years, 
and I speak from personal experience. (An HonOu.rable Member: "That 
disqualifies you "!) Yqurmay think so. I think otherwise. As a district 
magistrate I do not remember even a single instance in which the :pplice tried 
to influence my decision of such appeals. In the Punjab, Sir, avery large 
number of such appeals is disposed of by the district magistrate.. I am 8~rry 
the exact number of appeals is not available but I can mention the number of 
people who have been dealt with under these sections. In 1932, Sir, 9,771 
persons were bound down under section 107, C. P. C., and 5,882 under sections 
109 and 110. In 1933 the number of persons dealt with under these sections 
was 16,205. I do not know, Sir, how the Government has come tRfi;this 
estimate that one sessions judge will be able to cope with all such work in the 
Punjab but personally I think they will need more than one officer. If in 
future this appellate power is to be taken away from the district magistrate, 
the Government shall have to appoint a sessions judge or assistant sessions 
judge or two sessions judges for this purpose, which will involve a certain 
amount of expenditure. That amount may not be very big, as suggested by 
the Honourable Member, still, conceding that we will soon have provincial 
autonomy in the provinces, we have to be cautious about incurring additional 
expenditure. 

Besides, Sir, in the Punjab in several districts we have no sessions coutt 
and the sessions court work from these districts has to go to the sessions 
courts which are located in other districts. So, if these appeals are to ~ 
heam by the sessions judges. the result will be that, where there are no 8el8ioIUI 
cOurts in the districta, the appellants will have to go far away from their 
lIli6CB :r2 
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aeadquarters to other districts where the courts are located, and this will meaD. 
CODSiderable expense to the men. As far as I know, Sir, there were no serious 
complaints by the press or by the public against the present procedure. 
Nor have the Honourable Judges of the High Court of the Punjab condemned the 
present system or declared that the appellate work of the district magistrates 
under these sections were unsatisfactory. I presume, Sir, that the 
High Court have recommended no change. Nor has there been any 
protest against the present procedure in the Punjab Council. Sir, 
such being the case, why any change at all 1 It may be, Sir, that 
some district magistrates in some rare cases might have committed 
error of judgment or irregularity of procedure but that does not prove that 
the system is bad. With due deference to the sessions judges, I will say that in 
a sessions court in murder cases some men are sentenced to death by certain 
judges and are then acquitted by the High Court, so it does not show that 
sessions judges a«l not competent to try murder cases. 

I said before, Sir, that the proposed change, if carned out, will necessitate 
the appointment of some additional sessions judges or assistant sessions judges~ 
In the Punjab, Sir, we have a system of assistant sessions judges. The 
assistant sessions judges are appointed from amongst the magistrates. That 
ha! b'een the practice in the Punjab. The district magistrates are also appoin-
ted from amongst the magistrates. Is there any justification to presume 
that if a magistrate is appointed assistant sessions judge, the quality of his 
work improves and he becomes more judicial minded but if a magistrate is 
promoted to the post of a district magistrate, the quality of his work deterio-
rates and'-he bids good-bye to his conscience and spirit of justice 1 Most of 
thes.e sections are used to prevent crime being committed and a very small 
petdentage of the persons dealt with under such sections are sent to jail. Most 
of those ordered to furnish security do furnish security and are set free. I 
cannot understand. Sir, why so much importance should be attached to this 
work 1 If a district magistrate cannot be trusted to dispose of this work 
with fairness, why is he authorised to try important· caseo under the Indian 
P~l 'Code 1 The only other thing to do is to take away all the magisterial 
work from the district magistrate and have sessions judges for the trial of all 
cases, big or small. 

My Honourable friend Mr. Kalikar has stated that one of the reasons why 
he wants this change is that in all other provin(,,cs in India these appeals are 
heard by sessions judges. He asks why this should not be so in the Punjli.b 
also. I think that is not the question. The question is whether the present 
procedure in the Punjab is so defective or wrong as to necessitate a change. 
The mover of the Bill has not been able to prove that there is anything seriously 
wrong with the procedure in vogue in the Punjab. In my opinion if the 
proposed change is carried out, it will result in inconvenience and will prove 
expensive to all concerned.. But, Sir, there is one e:meption. The gentlemea 
of thb legal profesaionmay be able to charge a higher fee for appearing in the 



Sessions court than what they charge now for appearing . in the district 
magistrate's court. 

Sir, I oppose the Bill. 
THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB (Punjab: 

Non-Muhammadan): Sir, I rise to support the Honourable mover in this 
:&lotion. The Honourable mover and my Honourable friend Mr. Sapro have 
dealt with the subject exhaustively and have not left much for me to say. 
But I will try to cover the ground which they have not covered. In the first 
place, I think I can assure the Honourable the Home Secretary that as far &8 

the Punjab is concerned, the work of deputy com'missioners and of district 
magistrates has increased abnormally. If I understand &right, Sir, they have 
been ordered to be on tour so many days every month, and to devote a great 
deal of their time to rural uplift. Over and abovt' that, political and com-
munal agitation is on the increase, and in the Punjab, unfortunately, crime is 
also on the increase. We find that all thE, Punjab jails now are crowded. and. 
Government are finding difficulty in finding accommodation for conviCts. Sir, 
rural uplift has thrown heavy touring work on district magistrates. They are 
now so over-burdened with work that we cannot expect them to go through 
all the security cases that are put before them. The Honourable the Home 
Secretary observed that no representation has been made hy the province in 
this regard. I might say that the Punjab has got its elected representatives 
in both the Houses of the Central Legislature and they are giving expression to 
the views of the public of the Punjab. The Honourable the Home Secretary 
also observed that the sessions judges are over-worked and that there is !J lot 
of arrears of cases which remain undisposed of. Arrears will increase now from 
time t<, time because of the reasons I have already given. Sir, the person who 
deals with the case first as the executive head ought not to try that very case on 
appeal. I cast no slur or discredit on the district magistrates. I have got 
very grcat regard for most of them. But a.; they are now heing;"~ry heavily 
over-worked, we cannot expect that they will do justice to security cases 
which are increasing heavily. The Honourable Nawab Sir Mohammad;Elayat 
Khan Noon has told us that there are no sessions courts in all the districts of 
the Punjab. I might tell you, Sir, that even now, the deputy commissioners 
and the district magistrates are generally on tour and are not generally available 
at headquarters. 

THE HONOURABLE NAWAB MALIK SIR MOHAMMAD HAYAT :~HAN 
NOON: These are generally heard at headquarters. 

THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS: That is 
not a fact now. In the city of Lahore, the Punjab Government went so far 
&8 to provide quarters in the Lahore kotwali for the district magistrate and 
on this a sum of about Rs. 20,000 odd was spent. That shows, Sir, that there 
is 80 much work on the district magistrate of Lahore that he cannot do.all ~ 
executive work, "but has to deal with political agitation, communal riots and 
other d.isGiplinary measures generally 'at ,the kotwali instead of at the distriet 
.oe~·· , .,. 
,- .. 1'itB HONqUiWiiJ!i'NAWAB 'MA!.mSm· MOHAMMAD HAYAT 'KH~ 
NOON:':H~' W h:n dfti6er; ~With' distriCt 'inagistrate's ~~,fu 8sSi.$t him.'~ , 
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THE HONOUIU..BLB RAI BAHADUR LALA RAM SARAN DAB: That Ua 
solid proof of what I say. When the district magistrate is so busy, he cannot 
satisfactorily attend to every one of his duties in the way in which Govem-
~ent expects him to do. 

The Honourable Nawab Sahib has also given figures of security cases· 
He has not given comparative figures from which this House can form an idea 
as to what extent there has been a heavy increase in the security cases. He 
has also put in an argument which did not appeal to me at all. He has said, 
that for want of public confidence, "district magistrates should be relieved 
of their magisterial powers which should be passed on to sessions judges ". 
If we stretch that argument, then, according to him, all the powers should lie 
with the High Courts, for even sessions judges' decisions are sometimes upset 
and over-ruled by the High Courts. 

Well, Sir, the Punjab at present needs speedy justice. Justice delayed is 
justice ~st, and additional sessions judges will· be required in any e&$e to deal 
speedilt; with the increasing criminal appeals that lie to them, and even if it 
does cost Rs. 18,000 I think that sum will be well spent. People will get 
justice and will have confidence that their cases have been well tried. I 
think therefore that the Motion made by my friend Mr. Kalikar deserves the 
tiupport of this House. 

THE HONOURABLE SAIYED MOHAMED. PADSHAH SAIDB BAHADUR 
(Madras: Muhammadan): Sir, barring the objection on financial grounds, 
thedQjl.in argument advanced on behalf of Government in opposition to this 
Motion is that district magistrates are as competent to do justice as sessions 
judges and are quite as impartial. But, Sir, their efficiency and impartiality 
.are not in question. The question is, are district magistrates suppoSed by 
the public to be in the same position as sessions judges to dispense justice 1 
As has b~i argued by my Honourable friend Mr. Sapru, we have to see not 
only that efficient, impartial justice is administered, but alSo that there is 
confi<ience in the mind of the public about the tribunal which dispenses justice 
in the country. It is on this ground that applications for transfers of cases 
from one court to another are admitted. But it cannot be supposed for a 
moment that the court which allows the transfer applications thinks that the 
court from which the transfer is sought will not dispense impartial justice, or 
that it;is prejudiced and will dispose of the case in a partial manner. There-
fore we have to take care to inspire a feeling of confidence in the public as 
regards the agency through which justice is administered. 

Again, Sir, we have to take into account the nature of the proceedings 
that are held under these sections. We know that they are altogether different 
from the rest of the penal provisions of the criminal law of the country, and we 
know that in most of these cases proceedings are initiated merely on suspicion 
and hearsay. It is therefore highly necessary that in cases like this where 
the proceedings are initiated on suspicion and not on very Stlbstantial grounds 
the inquiry should be done with every possible care and cau1i.on. . And since 
the magistrates before whom the inquiry is first held and where the order. 
t;.l1lt; D;lpde a~ ~ecu~ve officers interested in ,the maintenance of .peace and 
o~~ a.nd;;w~o.are.Uke)y' to ~.Qb~ with: al!:~~u~z~l fO,i: ~e ~~~ 
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of peace and omel', it :is jUBt ami proper thai when an appeal is mad6 :from: this 
order, the appeal should, be effective and should afford to . the appellant a fair: 
chance of having .the whole case investigated and scrutinised properly and 
impa.rtially. I do not say that these magistrates or the district magistrates are 
consciously, partial. But the district magistrate is the head of the executive 
in the district to whom all reports from tlle police and subordinate magistracy 
go with reference to various people in the district, and it is but natural that aa. 
such he would sometimes have formed his own opinion about the people, 
it is just possible that he will not be able to assess evidence before 1rim. in an 
impartial and dispassionate manner. It is impossible to expect these district 
magistrates to always do justic even in cases where proceedings have emanated 
from them which happens sometimes in cases involving the keeping of the peace. 
It is impossible to expect' that these magistrates would be capable of 
doing something which sometimes will not be humanly possible. In view of 
these considerations, though in, 1923 when the Code was reyise4t ' this 
Honourable House restored this power, under some restrictions, it did ·not 
intend it to be us~d on a~ occasions. It was meant to be used only in limited 
areas, for t}le word mentioned in the proviso is" district" not,province. That 
IS a clear indication, of the fact that this power should be exercised only in 
regard to a limited area, and the fact t4at a notification has been issued and 
this is to be restricted to a limited area goes to show that this power should be 
exercised only for a temporary period and should not be a permanent feature 
of the law of the land. ,It is therefore very strange to find that in the Punjab 
and Burma this power has been invoked for all time and that it applies f;c)l~he 
whole of the province without distinction between one part and another. 
As I submitted, Sir, this power was meant to be used only to meet abnormal 
situations. When any unusual amount of crime is prevalent in any specified 
area it may be necessary to employ this power, and it might on very rare 
occasions be, used when there isa heavy pendency of cases in tlil!' sessions 
courts. ' 

It has been suggested that it is impossible without the addition of' 'an 
additional sessions judge to dispose of the cases under these sections; I think: 
it is but fair that an additional sessions judge should be employed, instead of 
getting justice administered through an agency about which there is all this 
objection in the country. After all, Sir, we find that the expense is not going 
to be very much and in view of the salutary effect that this will have upini'the 

mind· of the public, I think we would be well advised in 
4 P.M, incurring that expenditure and trying to inspire· greatet 

confidence in the mind of the public as regards the way in 
which justice is administered here. Again, Sir, there has been a demanci for 
nearly a century in this country for the separation of judicial from executive 
functions and I wish the Government could see their way to do this. Sir, 
in my own province a committee was appointed and I had the privilege of 
working on that committee and I Was. one of those who wanted the separa.tion 
to be e.tfected, and th~ugh .we s.ubmitted a reporl ~bqut 13 years ago, we find 
that no action' has been taken' in: regaro·t.O ihis m&tter. ' I feelthat,if t~ 
Government could see their way to give effect to the suggestion of my Honour-
able !pend; Mr. ~~ iti Wo'uliJ/1ie'doing eomeithing ih the directimi lofm.i.k:ing 
.. :tepariL.., "",rj~l~ ~iBifuiic:a.DB.!":';'··!~i.iJ" ~~N Il"i-;, ow.",1 
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To HoNOURABLE KHAN BAHADUB SHAMS-UD-DIN HAmAR (Bihar 
and Orissa : Nominated Non-Official): Sir, the Honourable the mover ofthe 
Kotion and the previous speakers have told us that the amendment refers 
1D the first proviso to section 406 of the Code of Criminal Procedure, which it 
seeks to eliminate completely. The Honourable the Home Secretary has told 
the House that this proviso was brought on the Statute-book in 1923, whea 
tile Code of Criminal Procedure Amendment Bill (Act XVIII of 1923) came 
up for consideration. This proviso was allowed to go with the amended section 
after a c,areful and lengthy discussion and by a large majority of votes of this 
Bouse. Sir, we can gather from the debate which took place in the year 1923 
that this proviso was considered necessary for reasons of economy and conv&-
mance-which was a very vital reason 80 far as our province of Bihar 
Was concerned-which, in the WOrdb of Sir Otto Niemeyer, " has been generally' 
recognised as the poorest province in India ". 

We have to consider next whether Local Governments have heen judicious 
in th~'exercise of their powers of notifying districts where appeals shall lie to 
the district magistrate instead of to the sessions judge. In our province of 
Bihar there are six such notified districts, namely, Ranchi, Hazaribagh, Man-
bhum, Singhbhum, Palamau and the. Sonthal Parganas. These are one 
and all those districts which have no resident sessions judge or have a judge 
who is stationary ther.:- for a short time only and is moving about at other 
times. Both these conditions contribute to delay the disposal of appeals and 
increase the expenses of the party and hamper administration by keeping in 
8uepense the security of the district. 

,Sir, the speeches in support of the Motion in the other House as well 88 ill 
this House show that the speakers distrust the magistracy. This distrustp 

1 am in a position to a88ert--
THE :~ONOUBABLE RAJ BAHADUR LALA RAM SARAN DAS: Nobody 

has expressed distrust in the distrust magistrate • 
. THE HONOURABLE KHAN BAHADUR SHAMS-UD-DIN HAIDAR : 

No, Sir. The Bill is conceived in a spirit of distrust. As I was saying this 
distrust, I am in a position to 888e11; from actual results, is ill-founded and 
tmjust. 

As regards the initiation of security proceedings, it has been suggested 
that proceedings under sections 107, 109 and no of the Criminal Procedure 
Code are, as a rule, started after consultation by the police with the sub-
divisional magistrate and the district magistra.te. 

Sir, I was a sub-divisional magistrate and a district magistrate for a. fairly 
long time before I went to the Secretariat and I can emphatically usert 
that there was not one single case under any of the security seotions which. 
Was started at my instance or that I was ever consulted by the ponce either 
before or after the initiation 'Mauch proceeding. ..' 

~m!:,!uQ~OUJtABL~',)l~ ~~~,J#~'~#I,8@~,P~::,,"~?b~~ 
... ~';''';.I ,iY:' ...... !' '~i"" ... >.:1. ";: .,\ :. ;~~'\ ,'il:': .\: '1'- -/. or,.! .• ",; .• 'il:~.f) .lj1 I'/f ~~'''.' •. ~ 
;::'.;i~B,11~qKJ.ufi~traJi~lm-J)Di!~~:':1:~ 
was what was SUggested.,m.J~;". ~Jt~"i" ~ .. fIB . -
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provinc~ i8 t~. The .ins~r of~hecirole tabulates the evidence acoordiug 
~ the directions oon~ed m the Bdmr and Orissa police Manual and submitB 
his report t<;> the 8upenntendent of police, who, if he agrees, refers the matter 
to the Pub~c Prosecutor for his opinion as to whether a proceediDg under any 
of the sec~nty sectio?S mentioned in the report of the inspector can he started 
on the eVIdence' avaIlable to the police and detailed in the report. 

Sir, n~t. only are the security proceedings not initiated at the instance 
of the ma~tracy, but when initiated in the manner indicated above, they 
are dealt W?-th by the magistracy in a manner which, judging from the results, 
ought to dispel every bit of suspicion regarding them from honest minds. 

I quote figures. These figures are collected from the Report on the 
Administration of Criminal Justice in the Province of Bihar and Orissa: 

Year. 
Number of persons called Number of persons order-
upon to execute bonds for ed to exeoute bonda by Percentage. 
keeping the peace and for trial courts. 

good beba viour. 

1932 .. 4,31( 1,683 39·1 

1933 .. 3,882 1,499 38·6 
I 1934 .. 3,642 

I 
1,700 46·5 

Sir, the above results are wholly inconsistent with the imputation that 
the magistrates themselves inspire the security prosecutions, that they never 
deal with their cases in a judicial manner and are not judicially minded 
tribunals. (An HOfI()urable Member: " Nobody said that.") That was 
the suggestion made by my friend, the Honourable Mr. Sapru, and others. 

Sir, to my knowledge there are magistrates who write elaborate, well-
reasoned and well-considered judgments and in my humble opinion the 
justice done by district magistrates is in no way inferior to the justice done by 
sessions judges. 

Sir, I am sorry I have not been able to find any published Government 
reports in which the results of appeals in security cases decided by sessions 
judges and district magistrates are separately shown, but figures of ail kinds 
of appeals decided separately by these officers are given in Table. No: IV on 
page 27 of the Report on the Administration of Criminal J ustICf; I~ ~b& 
Province 6f Bihar. I shall give these figures. Appeals to distnct 
magistrates from subordinate magistrates. Total number of perso~ 6!Ol~ 
(i.n t~ y~.l.93.2.). toPil n\llllber of pe~ns.,w.b.Q8e .ap~ls o~. applicatJ?~. 
were rejooted..,3,~, giving a percentage of 57. Appeals to courts of sessIOn 
from.1ihe.otders o( the ~gi$a1:e(~ the year 193~),. ~~e .number of pe~~ 
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'Who-appealed was 6,296. {)f these the appeals or applications of 3,809 were 
rejected, giving a percentage of 62. In the year 1933, appeals were heard 
by the district magistrate of 5,918 persons j appeals of 3,MO were- rejected, 
giving a percentage of 56. 

THE HONOURABLE RAI BAHADUR L.u.A RAM SARAN DAB: What 
were the arrears of undecided cases 1 

THE HONOURABLE KHAN BAHADUR SHAMS-lID-DIN HAJDAR : 
Well, I have left out the arrears;, I am only giving the figures of decided·-
~es. 

THE HONOURABLE RAI BAHADUR L.u.A RAM SARAN DAB: Are those 
.atrearB not very hea~ ~ 

THE HONOURABLE KHAN BABADUR SHAMS-lID-DIN HA1DAR: No, 
I dll not think so. Please refer to the report and you will find they are not 
very heavy. 

Well, Sir, as I was talking of appeals to the court of seBBion from the 
-orders of the magistrate for the year 1933,6,282 persons -appealed, the appeals 
of 3,942 persons were rejected, giving an average of 63 per cent. In the year 
1934, total number of persons who appealed to district magistrates was 
5,231, appeals of 3,004 perSons were rejected giving a percentage of 57. 
'To court of seBBions from' the orders of magistrates 5,382 persons appealed ; 
-appeals of 3,220 persons were rejected, giving a percentage of 60. 

I quote these figures just to show that the di~trict magistrate who is accus-
ed of deciding appeals to suit the exigencies of, his criminal administration 
reverses the judgments of the subordinate magistracy in greater proportion 
than theseBBians judge does. 

One word more, Sir, and I ~ave done. Though separate figures of appeals 
in security cases decided by seBBions judges and district magistrates are not 
.&vailable in published reports, I have been able to obtain from office records 
these figures for the year 1935, for the two important districts of Patna and 
Ranchi. Sir, Patna is not one of the districts covered by the Bihar Govern-
ment's notification and appeals from orders in security proceedings are-heard 
by the seBBions judge and Ranchi is one of the six districts covered by the 
Bihar Government's notification. The figures are as follows: 

1935. 

Total 
Name of district. Appea.ls decided by number of Orders upheld in 

appea.ls. 

Pa~ SMeions judg8 42 3& ca&eB (giving a peroeno 
. tege- of 86) • 

•• ' DiBtrlct' maptJrate- , • , , 'I ' . ( -tlaaic!i tgiViifg a -pei'oea~ 
• ~. ;'.,. : 1-::' . ~ 

::;:- ''''1': .• _, ~ , 
;'.1' :."~':': ".- .~ .. :.:,;" :: .• 1 -~t.ie or;67)1.-··~·i' ~ .':-: 

: ••• ~ r 'i!~ t;:<: =~;.~.,.i.~:-,.:~, ~ a ii "'\:: "~i ,1~Lt. l~i, :I~ '''\ 
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These figures, Sir, carry their own conviction and ought to induce any 
conscientious jury 'to return a verdict of " Not guilty " in favour of the district 
magistrates. (Cheers.) 

Sir, I have placed before"the House the procedure that is followed in our 
province with regard ,to security cases. I have also placed convincing 
figures to show that the distrust of the magistracy is unfair and purely 
sentimental. (A.'n Honourable Member: "Nobody distrusts.") I know 
my friend, the Honourable Mr. Kalikar, has an open mind and now that the 
true facts are before him he will agree with me in the view that the amendment 
is uncaled for and unnecessary. It will not be out of place to say here that 
nobody in my province has asked for this amendment. 

Sir, with these words, I oppose the amendment. 
THE HONOURABLE DIWAN BAHADURG. NARAYANASWAMI CHETTY 

(Madras: Non-Muhammadan): Sir, my friend the Honourable Mr. Sapru said 
that the work of the district magistrate has considerably increased recently 
and therefore they were not able to do justice. I do not think that is quite 
correct. I know the district magistrate's work has considerabiy decreased since 
1922 when the work of the district board was transferred to non-official agency 
as well as the work of the income-tax department. I do not think it can be 
said that the district magistrate is overworked. 

THE HONOURABLE MR. V. V. KALIKAR: Sir, I was surprised to see the 
attitude of the Government on my Bill. I say so, Sir, because the Bill was not 
opposed at the third reading in the other House. 'I know the Bill was opposed 
at the time of the second reading but when the Bill went to the Select Com-
mittee/ no minute of dissent was appended to the report of the Select Com-
mittee by the Government Members. I will read the last paragraph and the 
names of the three Government signatories to the Select Committee report. 

THE HONOURABLE THE PRESIDENT: That does not prevent Govern-
ment reconsidering the whole question. 

THE HONOURABLE MR. V. V. KALIKAR: I do not say that they should 
not reconsider the question. But they ought to have taken a uniform attitude 
in both the Houses. In the last paragraph, of their report the Select Com-
mittee say: 

"We think tha.t the Bill ha.s not been so altered a.s to require repuhlica.tion a.nd we 
lecommend that it be passed a.s now a.mended ". 
This has been signed by Sir N. N. Sircar, Sir Henry Craik and Sir Lancel~t 
Graham. The others are the non-official Members. So, when I took up this 
Bill for piloting it in this House today, I thought I would get the support 
of the Government because no Government Member had appended a minute 
of dissent to the Select Committee report. Then I come to the last speech of 
the Honourable.s~ Henry Craik in the other House. He saiti, Sir,-these 
are the proceedings of the last session ari~ not of this session,"",:",," 

" I a.m sorry I did not make myaelf cleu.', Th~ principle of the BiJI,had ))eena.cCQpte~ 
.b~ the Houee ,oD,:the.lfI'COJld~. It wlIB Jl()t al~d in a.n! reBper.~, \ly, the, Select Com,-
DIlttee a.nd 1 do not mtend to oppose the further sta.ge, the third reading. I only wa.nt to 
make it clear that I dislike the Bill" • 
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That is, he personally disliked the Bill, but it was not the view of the Govern-
ment to oppose the Bill. He said he will not oppose it. So, the change of 
lJlentality here is rather surprising to me. 

Now, I come to the points raised by the Government in opposition to the 
Bill. They have opposed the Bill on the ground of economy and on the ground 
that public opinion in the Punjab is not so strong as to support this Bill. I 
may bring to the notice of the House that a majority of the Members of the 
"ther House have supported this Bill there very strongly. 

THE HONOURABLE MR. M. G. HALLETT: My point, which is being mis-
represented, was that the matter had not been raised in the proper forum, which 
is the local Legislature. I was not referring to opinion in the Assembly. 

THE HONOURABLE MR. V. V. KALIKAR: I am coming to that. I must 
bring to the notice of the House that this is an all-India legislation. The 
Criminal Procedure Code was recast by the Legislative Assembly and the 
Council of State, that is, the Indian Legislature, and not by the Pubjab Legis-
lative Council and therefore the Punjab Legislature thought it best to leave the 
matter to the Central Legislature. I will again come to that point and ask: 
the Government how many times they have given effect to the Bills or Resolu-
tions passed in the local Councils. I can say from my experience as a Member 
of the local Council of Nagpur that we passed so many Resolutions but the 
Government of India or the Local Government did nothing. The other day I 
was discussing a proposition here about grazing rates. My local Council 
recorded a vote in favour of reduction of grazing . rates. But the Government 
here did not consider my proposal sympathetically. So, it is no use pointing 
to the Punjab Legislative Council. I submit that the press in the Punjab baa 
supported this Bill and the members who have been returned from the PunjQ,b 
have also strongly supported the view that Punjab should not be treated on a 
<lifferent basis from other provinces. 

Now, the question of expenditure has been brought before us. That does 
not require much consideration. We have been told that Rs. 18,000--

THE HONOURABLE MR. M. G. HALLETT: I did not stress that point, 
THE HONOURABLE MR. V. V. KALIKAR: I thank my Honourable 

friend for that. But, Sir, I submit that for implementing a very sound prin-
ciple, if you require Rs. 18,000, it does not matter much. We have been 
spending la1ms and crores of rupees on other things. So, this question of 
expenditure should not come in the way of meting out fair and impartial 
justice to the accused in the Punjab. 

Then, Sir, somebody said here that the district magistrates are not over-
worked. My Honourable friend, Khan BahOOur Shams-ud-Din Haidar said 
that district. magistrates are not over-worked there. I do not know 
how far I should believe his statement. But I will cite the' statement of a very 
p.igh personality in India who says that district magistrates are over-worked, 
that they sh!lUld ~ relieved of their desk work and 'that they should ,devote 
!jIl~re,lJ.tl:AAtion ~:~],~orIc. I,me~the atate:r.iJ.e~t:of,' ~" ~xcellen~y'" th~ 
VICeroy. , ' ' 
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THE HONOURABLE KHAN BAHADUR SHAMS-UD-DIN HAIDAR: Oll. a 
point of personal explanation; Sir. I neve~ said that the distriet magiatmte 
is not ova-wolked. 

THE HONOURABLE DIWAN BAHADUR G. NARAYANASWAMI CHETTY: 
I said so, Sir. 

THE HONOURABLE MR. M. G. HALLETT: I am prepared to accept the 
statement as having been read. I know it quite well. 

THE HONOURABLE MR. V. V. KALIKAR: So, my point is, that as Ria 
Excellency the Viceroy has told us in his broadcast speech that district magis-
trates should be relieved of their desk work, the Government of India should 
abide by the instructions given by His Excellency the Viceroy. His Excellency 
has told us also that he is examining the question in consultation with the 
Provincial Governments and his advisers. I am now giving an opportunity 
to his advisers, the Government of India, to follow that advice and to examine 
this questioL and accept my Bill. If the district magistrates are freed from 
this work, their energies and their time can be better utilised for other purposes. 
My Honourable friend Mr. Hallett does not want to stred.~ the question of 
expenditure. I think, Sir, that no question of additional expenditure should 
come in because, if the d.it.trict magistrates are relieved of this work, that will 
naturally be transacted by the sessions judges; if the sessions judges are over-
worked, the additional Se8&On8 judges or assistant sessions judges can take up 
this work and one or two district magistrates in the district may be retrenched. 
That does not show that there will be additional expenditure. 

We had a very good discussion on the point of retaining the powers of the 
district magi.<;trates. I think it is quite natural and quite human that tholSe who 
enjoy the power should be most unwilling to relinquish it. That is our exper-
ience. When the Montagu-Chelmsford Reforms were iI-troduced the bureaucracy 
raised a hue and cry against thetral!.sfer of power. From that I can take it that 
district magistrates are not capable of taking a detached view of things. We 
have seen today that some of the district magistrates who spoke against the 
Bill wanted that their powers should not be taken away. 

THE HONOURABLE THE PRESIDENT: They did not say anything of the 
80rt. 

THE HONOURABLE MR. V. V. KALIKAR: They said that the district 
magistrates are capable of deciding the appeals. This attitude on their part 
constrains me to infer that they are reluctant to part with powers. In the 
beginning of my speech I have said that I do not want to cast reflections on 
district magistrates, but I submitted that the people concerned must not only 
get impartial justice but they must have full confidence that they \lill get 
impartial justice. From my experience I know of various cases where the 
district magistrate has been consulted and cases under these sections have been 
chalaned in court on theirinst&nce. So far as the Punjab is concerned, I find 
from the debate on this Bill in the other House where a Puhlic Prosecutor has 
stated that district magistrates do initiate proceedings in some of. the cases 
which come under these 8eCtions. I have no personal knowledge of the Punjab 
but I can speak with authority of my own province and liay that in some cases 
the district magistrates do take a personal interest in these cases. So my poin.' 
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is that in order to be fair to the parties conoorned in these proceedings, it is. ~ 
duty of the Government to repeal this proviso, so that the Punjab, Bihar.and 
other provinces should be brought on the same level as the other provin.ces in 
India. Sir, the Government have tried to gain the support of thiS House 1i9 
their attitude by stating that this House was responsible for enacting the pro-
viso in 1923. I submit that we are·living in changed times. We ought to be 
more liberal in our views. We are expecting provincial autonomy. We are 
expecting more democratic principles to be jmplemented in this country, and 
therefore I appeal to all my colleagues here to be broad in their views, on this 
small point of separation of the functions of judicial and executive, and they 
should support my. Bill. 

THE HONOURABLE MR. M. G. HALLETT: There is only one small point 
I would like to make in reply to the Honourable mover and that is to remove 
some misapprehensions that may have been aroused about the attitude of the 
Home Member on the third reading of this Bill in the Lower House. He had 
opposed the Bill strenuously in the second reading, but unfortunately Govern-
ment were defeated. He had opposed the Bill in Select Committee, and if you 
read the report of the Select Committee you will see that it was a majority who 
turned down a suggestion which Government would have accepted that some 
amendment. should be made in this section so as to make the notification 
dependent on the recommendation of the High Court. However Government 
were defeated and the Opposition carried the proposal that the Bill should be 
passed in the form in which it wa..; originally introduced. . 

THE HONOURABLE MR. V. V. KALIKAR: But no note of dissent was 
attached to the report. 

THE HONOURABLE MR. M. G. HALLETT: Sir Henry Craik admitted that 
that was a mistake. He might have written a note of dissent but by a mistake 
he did not do so. He explained at the time of the third reading that he was 
still opposed to the Bill and it is for that reason I am opposed to the Bill. My 
main argument is-I am not stressing the point of the expenditure involved or 
anything of that kind-I am not going to discuss the question whether district 
magistrates are partial or imp&rtial-I am not going to discuss the point whe-
ther assistant sessions judgES and sessjons judges are as competent to hear 
these appeals ab district magistrates-my main point is that we should leave 
this to the provinces concerned. The Honourable Mr. Kalikar seems to have 
a lot of knowledge of the Punjab. He even seems to know what are the ideas 
and thoughts in..qjde the minds of the Members of the Punjab LegiE'lative Council, 
because he says they took the point of view that because the Criminal Procedure 
Code had been amended in the Centre it should again be amended in the Centre. 
How he got that information I do not quite know. A pc,int I also wish to 
make is that even if the system is objectionable there is no need to amend the 
law. You can get the change made without amending the law, if the Punjab 
Legislative Council preBb the Punjab Government to withdraw the notification. 
It is clearly a matter for Local Governments to decide. Reference has been 
made to the desirability of carrying out His Excellency the Viceroy's policy 
of setting district magistrates free for work in villages, for touring round their 
districts and for rural uplift. That is being considered by the Local Government 
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and if the Local Governm"ents co~e to the conCluSion that the hearing of thes& 
:appeals intaferes with that work, theli'I have no. doubt they will·canoel their 
:notifications. Do not let us take &way from them the power which they have 
exercised with due discretion of deciding which a.uthority should decide the 
appeals. Let that power still remain with them, and I have no doubt they will 
exercise it with due discretion. . 

THE HO:NOURABLE THE PRESIDENT: . Motion made: 

.. That the Bill further to amend ~e Code ~f ~~ Procedure, 1898, as pa.ased 
by the Legislative ABIlembly, be taken mto oonsi.deratu'n. 

The Question is s 
.. That this Motion be adopted. 

The Council divided: 
AYES-8. 

Banerjee, The Honourable Mr. Jagadish 
Chandra. 

Halim, The Honourable Khan Bahadur 
Hafiz Muhammad. 

Kalikar, The Honourable Mr. V. V. 
Padshah Sahib Bahadur, The Honourable 

Saiyed Mohamed. 

Ram Saran~ Das, Tile Honourable R5i 
Bahadur LaIa. 

·Sapru,~The Honourable Mr. P. N. 
Sinha, The Honourable Kumar Nripendra 

Narayan. . 

Suhraw8l'dy,.T~ Honourable Mr. Mahmood. 
NOES-29. 

Akbar Khan, The Honourable Lieutenant. 
Colonel Nawab Sir Mahomed. 

Akra.m Husain Bahadur, The Honourable 
Prince Afsar·ul-Mulk. Mirza Muhammad. 

Arthur, The Honourable Mr. C. G. 
Ayyangar, The Honourable Diwan ~ur 

Narasimha Ayyangar GopalasW&Illl. 
Buta Singh, The Honourable Sardar. 
Charanjit Singh, The Honourable Raja. 
Chetty, The Honourable Diwan Bahadur 

G. Narayanaswami. 
Choksy, The Honourable Khan 

Bahad.ur Dr. Sir Nasarvanji. 
Clow, The Honourable Mr. A. G. 
Dow, The Honourable Mr. H. 
GhosaJ, The Honourable Sir Joana. 
Glancy, The Honourable Sir Bertrand. 
Hafeez, The Honourable Khan Bahadur 

Syed Abdul. 
Raidar, The Honourable Khan Bahadur 

Shams-ud-Din. 
lIaJlett, The Honourable Mr. II. G. 

The Motion was negatived. 

Ishrat Husain, The:Honourable Saiyid. 
Ismail Ali Khan, The Honourable 

Kunwar Haji. 
Jagdiilh Frasad, The Honourable Kunw8l' 

Sil-. 

Johnson, The Honourable Mr. J. N. G. 
Kameshwar Singh of Darbhanga, The 

Honourable Majarajadhiraja Sir. 
Lal, The HODourable Mr. Shavax A. 
Menon, The Honourable Diwan Bahadur 

Sir Ramunni. 
Nixon, The Honourable Mr. J. C. 
Noon, The Honourable Nawab Malik 

Sir Mohammad Hayat Khan. 
Pandit, The Honourable BardaJ· 8Jui 

Jagannath Maharaj. 
Parker, The Honourable Mr. R. H. 
Raghunandan Prasad Singh, The 

Honourable Raja Sir. 
Ray of Dinajpur, The Honourable Maha.rada 

Jagadiah Nath. 
R-n, The Honollrable Sir Guthrie •. 
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THE HONOURABLE THE PRESIDENT: The next item of business iB.,tli.8 

Bill of the Honourable Raja Ghazanfar Ali Khan. In view of the opinipns 
which have been circulated only today, I should lik.; to ask Honourable Members 
if they are prepared to proceed with this Bill. In any case I shall give the 
Honourable Raja Ghazanfar Ali Khan permission to move only the considera-
tion of this Bill and the debate will take place on the next non-official day. 
I am mentioning this because I have to see that a fair opportUnity is given not 
only to the mover of the Bill but also to his opponents, and unless the Council 
agrees that the Bill should be discussed today, I propose to adjourn the 
Council after having given an opportunity to Raja . Ghazanfar Ali Khan 
just to read his Motion. (To the Honourable Raja Ghazanfar Ali Khan) : 
What do you propose to do? 

*THE HONOURABLE RAJA GHAZANFAR ALI KHAN (West Punjab: 
Muhammadan): Sir, I am entirely in your hands. I quite realise that opinions 
have been received very late and I think very few Honourable Members have 
had an opportunity of reading those opinions. I personally, Sir, am prepared 
to adopt any of the two courses whicq you, Sir, and my Honourable colleagues 
would like to adopt-firstly, that I should move the Bill and if they move 
an amendment, a Select Committee may be appointed to report before the 6th. 
I accept that amendment, or if after I move the consideration, no objection is 
raised to the consideration of the Bill, then I would request that the clauses 
may be taker. up on the next non-official day when Honourable Memben. will 
have seven days to read the opinions and send amendments which they think 
proper. 

THE HONOURABLE THE PRESIDENT: You are perhaps aware that 
I have received notice of amendment regarding the re-circulation of the Bill 
for public opinion and I do not wish to anticipate at this stage arguments of 
the Honourable Member. I would like to know whether you would prefer 
to proceed with the reading of your Bill today, the first stage; the discussion 
will take place on the next non-official day. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Very well, Sir. 
I have no objection. 

THE HONOURABLE KHAN BAHADUR 8YED ABDUL HAFEEZ (Eut 
Bengal: Muha:rp.madan): My amendment is to circulate the Bill--

THE HONOURABLE THE PRESIDENT: I will give my decision at the 
right and proper time. (To the Honourable Raja Ghazanfar Ali Khan): Will 
you please read the Motion 1 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: I beg to move: 
.. That the Bill to make better provision for the administration of the Durgah >-and 

the Endowment of the Durgah of Khwaja Moin-wi-Din C!Usti, generally known as Dul'ph 
Khwaja Sahib, Ajmer, be taken into oonsideration." 

*Not oorrected by the Honourable Member. 
( 238 ) 



STATEMENT OF BUSINESS. 

THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Leader of the 
House): Sir, I wish to make a statement as regards the business of the House. 
The Cantonments Bill has already been laid on the table and I propose that the 
consideration of this Bill be taken up on Tuesday, October the 6th. I think 
that it is the general feeling of the HOllile that it should be taken up on Tuesday 
next. 

THE HONOURABLE THE PRESIDENT: The Council will now adjourn. 

The Council then adjourned till Eleven of the Clock on Tuesday, the 6th 
Octo~r, 1936. 

( .) 




